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Notes of the e91str7 	ue 	Order of the TTbUflC1 

1i ipp ctior . •. 	
03.03.29)6 Present: Hoi'ble SriK.V. Sachidanandan 

	

filed/C. F. r Rs. 	
Vice-Chairman. 

;p iD Heaid Mr. M. Chanda, learned 

	

9 	
• 	counsel for the applicants, Mr. 

....................... G.Baishya, learned Sr. C.G.S.C. for the 

I ' 	•. 	Dy. 	
other respondents. 

B 	 c-ii 

to iiib 	
The applicants are similarly 

th,ii 	 11 	.vfrro - 	 situated person like those applicants in 

e b 	q 	
OA Nos. 247/2004 and 36/2006. The 

il  
"d oteif 	aeoj 	 applicants are Doctor undet the 

Government :f Assam as Medical and 

xqaoi 	g Health Ocer - 1. The Government of 

' India and the Employees State 

- 	Insurance Corporation (ESIC) in a 
nom  

	

' 	tri. oq&i 	
meeting decided to take over the 

existing ESI Hospital run by the 
Contd/- 
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State Governinents to convert ita Model 

Hospital to be run by the ESIC. The 

ESIC conveyed the decision to the State 

Government 	for 	consent. 	The 
S 

 Government of Ass am communicated the 
consent to the Gornment of India and 

ESIC and decided io hand over the ESI 

Hospital to ESIC. Th.e present applicant 
and the applicats in O.A. Nag. 
247/2005 were on deputation to the 

ESIC. While so the earlier applicants 

fiied the Original Application No. 

247/2004 and by order dated 
03.01.2006 considered the terms and 

conditions contained in Memorandum of 

Understanding (MOU) entered between 

the parties and also observed as follows:- 

"8. Now, that the draft terms and 
conditions contained in Annexure 
- A to the M.P. 125/2005 has been 
practically approved by the State 
Government we direct the ESIC to 
proceed with the matter and. to 
implement the terms and 
conditions contained in the MOU 
and the draft terms of absorption 
to the effect. agreed to by the StaF. 
Government in their writtei 
statement with a period of six 
months from the date of receipt of 
this order. 1f, on such 
implementation the applicants are 
entit:Ied to pay and allowances, 
needless to say it has to be given 
to them from the date of their 
joining duty in the ESI Model 
Hospital." 

Therefore, it is quite evident that 

six months time ha been granted to +he 

respondents for implementation of the 

terms and conditions contained in the 

MOU and the draft terms of absorption 

to the effect, agreed to the by the State 

Government in their leply statement. 

Contd/- 
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O.A. 59 of 2$06 

Contd/- 

03.03.2006 	Direction to be complied with will. 

expire on 2nd July 2006. In the 

meantime, the materials place on record 

reveals that the respondents, ESIC is 

proceeding. with selection for fresh 

Doctors from the open market. Four 
Doctors Were selected. The apprehnsion 
of the applicants is that if such 

appointment is made he will be 

prejudicially affected/ivould be difficult 

in implementing the Court's order for 

want of vacancy. Therefore, the O.A. has 

beenified. 

When the matter came up for 

admission hearing, this Court is of the 

view that notice has to be issued to the 

respondents. Accordingly, issue notice to 

the respondents. Six weeks time is given 

to the respondents to file reply 

statement. 

Counsel for the applicant also 

insisted for an interim order to the effect 

that his interest should not be affected 

by virtue of such recruitment. On going 

to the materials place on record an 

interim order has to be granted. 

Therefore, this Court passes an interim 

order directIng the respondents not to 

take action prejudicial to the interest of 

the applicant. In other words as far as 

the applicants are concerned, status quo, 

as on today• shall be maintained till the 

expiry of the period stipulated in the 

O.A. 247/2004. 

Post on 03.04.2006. 

oil 

Vice-Chairman 
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12.5.2006 	post this case on 9.2006 
alongwith the c onnecte ,  

vice-Chairman 
bb 

	

9.6.2006 	14r.G.Baishya,, learned sr.C.c. 
S.0 • for the respondents wanted to 
have tour weeks time to tile reply 
Statement. Let it be done* 

post on 13.7.2006. Status quo 
order will continue tillhe next 
date. 	

/ 

Vice -ha irmtn 
bb 

	

13.07.2006 	Learned counsel for the appli.. 
cant subnitted that he has received 
the reply statement and would like tc 
file rejoinder. Zdenticaj matter is 
posted on 19.07.2006. Let the matter 
he posted On 19.07,2006 0 . I 

Ne24iQ, brkrY 

/ 
(YYtA)Ct 
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Vice-Chaijan 
rub 

19.7.2006 	Mr.B.C.pathak learned counsel for 
the respondents submits that written 
statement has been filed. Mrs .U.Dutta, 
learned counsel for the applicant repre- 

l "'R 

	

	 sented and submitted that some time may 
I))OLJJLAJ '5 ' +t) 	 be given to file rejoinder. Let it be 

	

• 	
done within two weeks, 

post on 3.8.2006. Statu7 quo order 
shall continue till the next/date. 

• 	 Vice Ch airman 
t'&b 	cL 	LA4' 	 bb 
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Date 

Sri K.'!. Sachtnan 
t,3.Q8.2$li presentsn'S vjce.Chaifl. 

9t 11?)0 
140n'blO Sri Gautflt Ray. 
MminiStrati° Member. 

When 	e matter almap for 	earinga 

j'ic 	&€1(A ri  b.C. Pathak. icared counsel for the 
r 

1reSpOfl1t5 
submitted that he has filed 

i4r S. Nath* learned &Q— the written statemlt. 
time to csunse1 for the applicant wanted 

file 
rejoifl(er. 

Interim order 
'ost en  

shIll continue till the next date. 
r 

ViceChaian 

AA 
\ 	' 

Mnber 

mb 

I 

	

05.09.2006 	Present: Honle Sri K.V. Sachidanandan 
Vic e-Chair'n an 

I 	Mr 	R. 	Das, 	learned 	Counl 

appeared instead of Mr B.C. 	Pathak, 

* learned 	Counsel 	on 	behalf 	of 	the . 

Respondents and submitted that he haV"  
already filed reply 	statement. 	Learned 

: 

crra Counsel for the Applicant wanted to file 

4, Jcy 	A "y o c -. 	rejoinder. 

•
...jJ 

+ 

Post on 20.10.2006. 
Interim order will continue till the ne,5t date. 

Vice-Chairman 

\•__._ o, 

o R- 	0Lth 1AV 

/mb/ 
14.11.2006 Present: Hon'ble Sri K.V. Sachidanandan 

Vice-Chairman. 

',\ 	 .,. - •. 
	 Mr R. Das, learned Counsel is 

present for Respondent Nos. 1 to 5. 

Learned Counsel for the Applicant wanted 
t-y i'OJ 

time to ifie rejoinder. Post on 07.12.2006. 

Jnterim order shall continue till the next 
date. 

mb 	 Vice..Chairrna,>, 



a. 
OA 59/2006 

(9( .  16 	16.11.2006 Present: Hon'ble Sri K.V. Sachidanandan 
Vice-Chairman. 

	

..:.: 	
. 	 - 

Post on 20.11.2006 along with M.P. 

Vice-Chairman 

20.11.2006 Present: Hon'ble Sri K.V. Sachidanandan 
Vice-Chairman. 

i 	Ce Z3 f7 £ 	 Post on 20.12.2006. 

1,Vb 	 e- 
Vice-Chairman 

(I 	 A 	/mb/ 

20.12.06 	Counsel for the applicant submitted 
that he has received copy of the witten 
statement and prays £or sone time to 

YL 	 file rejoinder. 
post on 11.1.07. InterirLi order will 

continue. 	 S  

	

e . 	 I 
Vice-Chairman  

&C4L 	-OI-6. 
pg 

11.1.07. 	Cunsel for the applicant has 
submitted that the rej.inder i.s being 

. c/i ,, , 	
filed te-day. Let it be dene. 
Pest the matter on 31.1S7, Interim o r d e r .}..9eA 1 J412-a' L9 v ' c 	 shall continue. 

im 	
Vice-.Chajrxnan 

tVV 1  '&9 t,t'2 	12.2.2007 	Post on 14.3.2007 In the meantime 

parties are directed 	 the complete 

the pleadings. Interim ord9 shall conti-
flue till then. 

OTJ- 	 07- L7 	 . c- 
Lfrt 

	

VChairman 
/bb/  

W\ - 
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--• 143007 	Learned counsel fot the Applicant 

sought for further time to f)e rejoinder. 

2) 	 Let it be done. Post on 24.b4 2007, 

	

4ZL ~2 01' Q 	 I 	 I 

V 	

V 

• 	 : 	V.: 	

V 	

V 

V 	 Member 	 Vice-Chairman 
/bti/ 

24A.07. 	Mr. S. Nath Counsel I for thV 

pp1icant prays for some more time to ifie V 4 	V 	rejoinder. Mr. R. Das represekithig for 

V lespondent 	Nos.2,3,4&5. 	Mx.s.M.Das _ 	LP learned. AddLC.G.S.C. representhig for V 

6. 	 I  lespondent Nos.  & 7. Post the matter. 

be ore the next available Division Bench. 2? 	-_---) 
Mem[A) 	 /!1ember(J) 

im 
-- 

	

I - 	 V 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
- 	GUWAHATI BENCH 

() A. Nos. 36,41 and 59 of 2006 

nATE OF D FCTSTON: 09.05.2008 

Dr.P.K.Sharma & Ors (0.A,No,36 of 2006) 
Dr.B.Banikya (O.A.No.41 of 2006) 
Dr.Mrs)S.Kotoky & Ors.(O.A.No.59 of 2006) 

.............................................................App l rcm t! 
Dr.i.L.Sarkar. (O.A.No.36 of 2006) 
Mr. M.Chanda (O.A.No.41 of 2006). 
Mr.M,Chanda (o,a.No,59 of 2006) 

...................................................Advocate for the 
Applicant/s. 

- Versus - 
i: T.O.T. & Ors 

.... .................................................. ....... <esponcient/s 
Mrs. M 'Das. State of Assarn 
Mr.R.Das, for Respondent Nos.i. to 5 
.................................... . ................................ 	Advocate for the 

Pespondents 

CORAM 

THE HON'BT..E MRMANORANJAN MOHANTY, VICE-CHAIRMAN 
TTr"r'r A 'T'T TT' i. ar' TIlE I ION'BLE MR.KI IUSI IIRAM, ADMiNi .i ii-i i. i v ri. ivit,MBER 

Whether reporters of local newspapers may be allowed 
to see the Judgment? 

Whether to be referred to the Reporter or not? 	 Yes/N 

Whether their Lordships wish to see the fair copy 
of the Judgment? 	 efNo 

\Iir'e-Cha irman/Menther I 
I 
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CENTRAL ADMINISTRATIVE Th1BUNAL, GUWAHATI BENCH 

V 	 Original Application No. 36, 41 and 59 of 2006 

Date of Order: This the 9th  Day of May. 2008. 

HON'BLE MR.MANORANJAN MOHANTY, VICE-CHAIRMAN 
HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER. 

O.A.NO.36 of 2006 

1. 	Dr.Pranjit Barman 

2, 	Dr.Pranab Kr. Sarma 

Dr.Pradip Kr.Bordoloi 

Dr.Nalini Mohan Das 

Dr. Nava Kr. Gogoi 

Dr.Apurba Kr.Saikia, 

Dr. Tarun Kr.Bhuyan 

Dr.Bhaben Rongson 

Dr.Kabin Tumung 

Dr. Gunabhi Ram Sarma 

Dr.(Mrs.) Sikha Sarma 

12, Dr.Karabi Kalita 

Dr.Chandan Choudhury 

Dr.Dipak Chancal Borbora 

Dr.(Mrs.) mandira Sarma 

Dr.Ajit Kr.Sarma 

Dr.(Mrs.) Kanan Bora 

Dr.(Mrs) Makan Sarma 

Dr.(Mrs.)Parinita Hazarika 	 Applicants 

By Advocate Dr.J.L. Sarka, Mr.M.Chanda, 

(All are working as Medical Officers in the ESI Model Hospital, 
Beltola, Guwahati-22, Assam under the Employee's State Insurance 
Corporation. They are on deputation from Govt. of Assam). 

By Advocate 
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-Versus- 

1 - 	The Union of India 
Represented by the Secretary to the 
Government of India 
Ministry of Labour and Employment 
New Delhi. 

The Director General 
Employee's State Insurance Corporation 
Panchdeep Bhawan 
Kotla Road 
New DeIhi-110002 

The Medical Commissioner, 
Employee's State Insurance Corporation 
Panchdeep Bhawan 
Kotla Road, 
New Delhi-110002 

The Regional Director 
Employee's State Insurance Corporation 
Assam, Bamunimaidam 
Guwahati-78 1021, Assam 

The Superindendent 
Model Hospital 
Employee's State Insurance Corporation 
Beltola 
Guwahati-78 1022, Assam 

The Commissioner and Secretary to the 
Government of Assam 
Labour and Employment Department 
Dispur, Guwahati-781 006 
Assam 

The Secretary to the Government of Assam 
Labour and Employment Department 
Dispur, Guwahati-781006 
Assam 

The Administrative Medical Officer 
ESI Scheme, Government of Assam 
Zoo Narangi Road, 
Guwahati-78 1021 
Assam 	 Respondents 

By Advocate Mrs. M.Das, State of Assam. 
Mr.R.Das, for Respondent 

j 
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O..ANo.41 of 2006 

V 	1. Dr.Biresh Banikva 
SIO. Late Chandra Banikya Umesh 
Working as Medical Officer on deputation 
ES! Model Hospital. 
Beltola, Guwahati-22 
Assam. 	 Applicant 

By Advocate Mr.M.Chanda, Mr. S.Nath 

-Verstis- 

1. 	Union of India 
Represented by the Secretary to the 
Government of India 
Ministry of Labour and Employment 
New Delhi, 

The Director General 
Employee's State Insurance Corporation 
Panchdeep Bhawan 
Kotla Road 
New Delhi-110002 

The Medical Commissioner, 
Employee's State Insurance Corporation 
Panchdeep Bhawan 
Kotla Road, 
New Delhi-110002 

The Regional Director 
Employee's State Insurance Corporation 
Assam, Bamunimaidam 
Guwahati-781021, Assam 

The Superindendent 
Model Hospital 
Employee's State Insurance Corporation 
Beltola 
Guwahati-781022, Assam 

The Commissioner and Secretary to the 
Government of Assam 
Labour and Employment Department 
Dispur, Guwahati-78 1006 
Assam 

The Secretary to the Government of Assam 
Labour and Employment Department 
Dispur, Guwahati-781 006 
Assarnfr7 

75 
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8. 	The Administrative Medical Officer 
ES! Scheme. Government of Assam, 

p 	 Zoo Narangi Road, 
Guwahati-78 1021 
Assam 	 Respondents 

By Advocate Mrs. M.Das. State of Assam. 
Mr.R.Das, for Respondent Nos,1 to 5 

O.A.NO.59 OF 2006 

Dr.(Mrs.) Savita Kotoky 
WIO Shri Dilip Kumar Kotoky 
Working as Medical Officer on deputation 
ES! Mode! Hospital, 
1e1tola, Guwahati-22 
Assam 
Dr.(Mrs.)Manjima Baishyal 
WIO Dr. Narendra Nath Ganguly 
Working as Medical Officer on deputation 
ES! Model Hospital. 
Beltola, Guwahati-22 
Assam 	 Applicants. 

By Advocate Mr.M.Chanda, Mr.S.Nath 

-Versus- 

The Union of India 
Represented by the Secretary to the 
Government of india 
Ministry of Labour and Emptoyment 
New Delhi. 

The Director General 
Employee's State Insurance Corporation 
Panchdaep Bhawan 
Kotla Road 
New Dethi-110002 

3. 	The Medical Commissioner. 
Employee's State Insurance Corporation 
Panchdeep Bhawan 
Kotla Road, 
New Delhi-i 10002 

The Regional Director 
Employee's State Insurance Corporation 
Assam, Bamunimaidam 
Guwahati-78 1021, Assam 

The Superindendent 
Model Hospital 
Empioyees State Insurance Corpoon 
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BeLtola 
Guwahati-781022, Assain 

The Commissioner and Secretary to the 
Government of Assam 
Labour and Employment Department 
Dispur, Guwahati-78 1006 
Assam 

The Secretary to the Government of Assam 
Labour and Employment Department 
Dispur, Guwahati-78 1006 
Assam 

The Administrative Medical Officer 
ES! Scheme, Government of Assam, 
Zoo Narangi Road, 
Guwahati-781021 
Assam 	 Respondents 

By Advocate Mrs. M.Das, State of Assarn. 
Mr.R.Das, for Respondent Nos. 1 to 5 

ORDER (ORAL) 

M.R.MOHANTY,V.C: 

The Applicants of all these three cases are Doctors, 

engaged 	by the 	State Government( Assam) in 	ES! 

HospitalslDispensaries. Employees State Insurance Corporation (in 

short, ESIC) decided to take over the management of the ES! 

Hospitals. While taking over management of the ES! Hospitals, the ES! 

Corporation entered into a Memorandum of Understanding (with the 

State of Assam) to take over services of the Doctors of ES! Hospitals. 

The matterrelating to absorption of those Doctors in the Services of 

ES! Corporation,was taking sometime and, pending completion of the 

formalities, the Doctors were shown to be on deputation from the 

State Services to ESIC Services. Since there1considerable confusion, 

those Doctors approached this Tribunal in O.A.No.247 of 2004; which 

was disposed of on 03.01.2006 with direction to the ESI 
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to absorb such of the Doctors, who were continuing on deputation 

basis, in the services of ES! Corporation. However, the question of the 

date of absorption was left to be decided by the authorities of ES! 

Corporation. Since this Tribunal did not fix the date 4 with effect from 

which the Doctors were to be absorbed in ES! Corporation, the 

Corporation carried the matter (in W.P(C) No.344 of 2007) to the 

Hon'b!e Gauhati High court. During the pendency of the matter before 

the Hon'ble Court, the Corporation issued orders, on 17.09.2007 and 

on 08.10.2007, absorbing those Doctors in the Services of ESI 

Corporation. The Hon'bte High Court disposed of the said Writ Petition 

on 12.03.2008; because the matter relating to fixing the date of 

absorption was, by that time, pending before this Tribunal, in 

O.A.No.39 of 2008 being filed by the Doctors. •The said case 

(O.A.No.39 of 2008) has already been disposed of on 11.04.2005 by 

this Tribunal, virtually, remitting the matter back to the ES! 

Corporation to take a decision pertaining to fixing the date with effect 

from which Doctors are/were to be shown absorbed in the 

Corporation. While taking such decision, the ES! Corporation has been 

asked to keep in mind the case of Doctors of Kerala, who are stated to 

have been absorbed in ESIC with effect from the date of their 

deputation. 

2. 	During the pendoncy of aforesaid litigation,there was direct 

recruitment of Doctors by the ES! Corporation for the Hospitals in 

which the present Applicants are/were continuing on deputation basis. 

In the said premises, they apprehended that they may be repatriated. 	 ) 

Therefore, the Applicants approached this Tribunal with the present 

Original Applications Nos. 36, 41 and 59 of 2006 fIled under Section 

19 of the Administrative Tribunals Act, 1985 and obtained interim 

Ii 



7 

orders not to be repatriated tiU disposal of the issues initially raised In 	 I, 

V 	
O.A. No.247 of 2004. 

Heard Dr.J.L.Sarkar, learned counsel appearing for the 

Applicants in O.A. No.36 of 2006; Mr.M.Chanda, learned counsel 

Appearing for the Applicants in O.A.No.41 and 59 of 2006 and 

Mr.R.Das, learned counsel appearing for the ES! Corporation. We have 

llRO heard Mrs. Manjula Das, learned counsel appearing for the State 

of Assam. 

Since it is stated that the Applicants of all these three cases have 

already been absorbed in ES! Corporation vide orders dated 

17.09.2007 and 08.10.2007 (with effect from 01.01.2006) there 

remains no apprehension now for their repatriation to the services of 

Assam State. 

Since ES! Corporation is only to take decision, now, to fix the 

date from which the Doctors are to be absorbed In ES! Corporation, 

the Applicants should immediately file their representation to the ESI 

Corporation (as directed by us,on 11.4. 2008,in O.A.No.39 of 2008) by 

15.05.2008. 

For the reason of the aforesaid discussions, all the three cases 

now stand disposed of. 

Send copies of this order to all the Applicants and to the 

Respondents of these cases in the address given in the O.As and free 

copies of this order be also handed over to the counsel appearing for 

the parties. 
- 

Sd/- 
Manc,ranjan Mohanty 
Vico Chaiiman 
SdI- 
Kushirani 
Membcr(A) 



09.05.2008 	For the ieasons recorded separately, the 
JL9 '7 

O.t. stands disposed of 

(M.R.Mohanty) 
•Mcmber(A) 	Vice-Chairman 

(khushiram)  

• 	
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OINTRAL ApN,  RAT I Va ThIWNiL 

_ 	 GAHATI BNa- 

iot wig,, J 0 

L a) Name of the Applicnt- 	o ~C yy 0 AV) 

b) Repondants:-UfliOfl of India & Ors. 
c No. of Appli , :;ant(S) 
Is the applieatt is the proper form; Yes 

Whether name & description.artd address of the all the pp?rs been 

furnished in cause tit13 1. Yes / NJ 

4, Has the application been duly signed and verified 	Yes / 

5 Have the #bpies duly sinèd 	Yes IN 

Have sfftçi0flt number àf copies of the application been filed :Yes/$6. 

Whether all the annoXure Øi& 	e upleaded :- Yes/Ni 

e; Whether ø1th tvanslatiOn of diCO!OttS in the Languago Yes/,  

9. 1  'Xi s the application is in time 	Y'3il 114 , 

 

1.0. *st1ie Vokatlatnama/Mm0 of appoare /Autho 	t.on is 

jj• Is th 4pplicatiOfl by IPBt/for Rs5u. 

1216 Has the application is maitanable Yes *$
Ya 

13 Has the Imputied order original duly tt'StOd bei fi1d- S/XC.  
11 ,  

14. Hs the legible copies of the annOXUra duly attcsted filedY05/7 

1. Has tho Index of the duoments open filed al1vail 3ble :.-Ye51NQ. 

16. Has the rejired number of evolöped bearing full addresS 
of 

respondants been filed-' Yes/ No, 

17 Has the declatatiOlf as rcqutred 4y jtrn 17 of the.formfieS 

180 1hether the relief sough for arises out of the $ingle Yesi' i 

Whether interim relief is payd for : 

Is ças of ndonatiOfl of deloy js filed is'l.t $uppo%ted 

214 	Ihether this Case fan 00 heard . Ungla Ban4hlatvigiOn BenSh 

4ny other pointd . 

Result of the S,itiY with jtial of th 	yut 	*erk 

Sg.Cr IcN  
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VV  

IN THE GEN 	DMINISTRAT!VE TRIBUNAL 

V  GUWAHATI BENCH; GUWAHATI 

- 

3 

O.A. No. 	/2006 
V 

 Dr. (Ms.) Savita Kotoky & another 
V 	

V 

V 	
Union of India & Oi. 

LIST OP DATES AND SYNOPSIS OP V,flE APPLICATION 

1982- 	 Applicant No. I was initially appointed as Medical and 
Health officer under the Dept. of Health. 	

V 

26.10.199- 	ApplicarLt No. 2 was Initially appointed as Medical and 
V 

	

	 V Health Officer under the department of Labour. Govt. of 
Ass4m.. 

04.04.2003- 	Applicants were placed on deputation under the ESI 
V V 	

Model Hospital, Beltoia, Guwahati. 

16.02.2001- 	Govt. of India and the Employee's V  Stató insurance 
corporation (kS1C) in a meeting decided to take over the 

V 	

V 

 existing ESI Hospitals run br.the State Governments and to 
convert them into "Model Hospitals" to be run by the 

17.5.01, 07.11.02 	The ESIC conveyed the above stated' decision to the Govt. L .  

	

of Assam and asked, for consent.. 	V 

V 	 (Annexure-I & II) 

22.11.02 and 12.12.02- The Govt of Assam communicated its consent to the Govt. 
V 

ot India and the ESIC and decided to hand orer the ESI 
Hospitals at Beltola,, Guwahati to the ESIC as prbposed. 	

V 

04M4.2003- Memorandum of. understanding (M.OU) was signed by the 
representatives of the Govt. of Asstm and the ESIC herehy the 
ESI Hospitals at Beltola. Giwabati was handed over, to th ESIC 
w.e.f 4.4.2003.. V 

V 	

V 	(Annexur- ifi) 
10.04.2003- 	Notification was issued by the Govt. of Assam whereby the 

services of the applicants were placed under the dispsal ofthe 

i V 	
V 	 •'V 

IfAlul ~U'l 



29.03.2003 

13.07.2004 

29.03.2004- 

1)01 ')AAA 
A. .'JJZ- 

Mode! tiospita!s Ie!toIa under ESIC on deputation ,asis initially 
for a period of one year w.e.f 4.4.2003. 

(Aimexue-iV) 
Govt. of Assain extended the deputation period fort another one 
year w.e.f 4.42004. 

(Annexure- V) 
ESIC doctors issued a letter where it was stated that period of 
deputation of doctors and staff of the model hospital shall be three 
years from the date 6f taking over the Hospital. 

(Annexure- VI) 
Govt. of Assani forwarded the options of the applicants to the ESIC. 

(Annexure-VT1) 
Mediäii Supdt; ESIC Hospitais Beltola asI'ed information's fthnt 
the Govt. of Asam and desired thatthe options ought to have been 
exercised by the Govt of Assam. 

(AnnexureVilT) 

• The Commissioner and Secretary to the Govt. of Assam. 
Deptt. of Labour and Employment sent the InformatIon's 

• desired by the ESIC in their letter dated 29.9.2003 and also 
conirnunicated the terms and conditions for dputatiOn of ,  
the applicants and other deputationists in the Model 
Hospitals, FSTC, Beltola. Further, the. FSTC was requested to 
take necessary action for releasing the to the 
deputationists from the date of their joining on dpntation as 
1er options exercised by them individually. Their service 

• records were also forwarded therewith: 
(Annexure-IX). 

Applicants submitted their representations for fixation of his 
pay and allowances/cadie pay as per ESIC norms to the 
Medical Conunissioner, New Delhi. 	(Anncxurc-X) 
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27.05.2004- 	ESI Doctors' Assoch lion. Assm wrote to the ESIC urging 
for release of pay and allowances of the applicants at ESIC 
norms but with no results. 	(Annexure-XI) 

30.11.2004- By the letter dated 30.11.04 it has been ar:bitrarily decided to grant 
10% deputation allowance to the applicants who are working in 
deputation in violation of the conditions laid down in F15R as well 
in violation of the conditions laid down mMOU as well is Director 
General lSI letter dated 10.01.03. (Annexine-XII) 

10.01.2003 The Director. General, ESJC issued in his D.O ietter that 
deputaUonisi are enLitled to draw as per their option either to gel 
pay of the deputationist fixed under normal rules or to d.ai pay of 
the post inparent department plus deputation ailpwa9ces as per 

(N4i) (JW 
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Gvt of im.iias rules and this option or choosing pay scales has to 
be made as a Hospital unit and not individually. 

(Annexure-Xffl) 
03O6.2OO5- Medical Couinissjoner, ESIC. forwarded c&pv of the dxa4 terms 

and conditions for permanent absorption of the applicants 
mdudmg othe staffs i'.ho are iorkmg on kpu -ahon h4515 in the 
ESI Moii Hospital Etola sezng 1ews inct conhmpfs of the  
Govt of Assam, if any requesting we Go t or Assani to rurnish the 
reply within a period of 3 months otherwise it will be presumed 
that the Govt. of Assam is in agreement. with the draft terms and 
conditions prepared by the ESJC and conmvanica ted through letter 
diited:03.06.05. 

it is further stated in the communication dated 03M6.05 that 
the Ccrporation wants to expedite the process of absorption since 
the issue is long pending and there are litigations from some of the 
States. (Annexijre- XIV) 

03.01.2006- The Honble Tribunal passed judgment and order dated 03.01.06th 
O.A. No. 247/04 directIng the respondent ESIC to proceed and 
implement the draft terms and conditions as agreed by the Govt. of 
Assam for absorotion of the deputationist within a period. Of 6 

(ADCXUte-XV 

27.01.20O6/02.O2O6- Respondents Corporation after judgment and omder dated 
03.01.06. resorted to fresh recniitmcmt of general duty Medical 
Offices and accordingly offer of appointment has been issued at 
1est to A Doctors T1rten -ilre..'w 26 docos 20 deputrttiomsts 
doctors and 6 regular doctors of the Corporation) are already 
working as against the total strength of 26 general duty T4edical 
Officers as such applicants are apprehending that the respondents 
in order to avoid the implementation of the provisions contained in 
the MOU as well as to avoid the implementation of the judgment 
and order dated 03.01.00" startedi the. process of fresh remithients 
of the Medical Officers in order to repatriate the applicants in their 
parent organisation. (Armnexuie-XVI) 

03.01.2006 Applicants of O.A. No. 247/2004 apprehending their repatriation 
before implementation of the judgn-m.ent and, order dated 03.01.2006 
again approached this HoiThle Tribunal through O.A. No. 36/2006 
and the Honble Court after hearing the parties were pleased to 
pass an interim order of status quo in favour of the applicants. 

(Annex ure-XVfl) 

Hence tIlls. Original application before the Hon'bie Tribunal. 



•l f  

PRAYERS 

That the Hon'ble Tribunal be pleased to direct the RespPrIdents to allow 
the applicants to continue in service on deputation basis tU! completion of 
Perus- of absrption of the applit anb in terms of,  the 

.3t
t and 

order dated 0301.200 passed in O.A. No. 247/2004 as well as in terms of 
MOU. 

	

- 2 	That The Hon'ble Tribunal' be pleased to declare that applicants are 
ertitled to be corsderect for 'bsorpior in terms of Memorrdum of 
Understanding as well as in terms of the iudgment and order dated 
03.01.2006 passed in O.A. No. 247/2004 by this Hon'ble Tribunal as wel as 
in terins,  of MOU. 

Costs of the application. 

Any other rcief(s) to which the applicants is entitled as the Hon'ble 
Tribunal may deem fit and proper. 

InterIm order pryd fur. 

During pendency of this application, the applicants prays ior the following 

J if. - 	 . 	 . 

That during the pendency of the Original Appiicatioii the FEoiibie 
Tribunal be pleased to pass order of, status pie till disposal of the Original 
Appiication. 

That the Honble Tribunal be pleased to direct the respo.dent ESIC to 
allow the applicants to continue in service on deputation bais till disposal 
of this Original Application., 

** ** * * * 
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•GUWAHATI BENCH: GUWAHATI 

(An Applicatioh un4r Section 19 of the Administratve Tribunals Act, 195) 

Title of the case: 	 OA No 	12006 
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-Versus -. 	 ,• 

Union of India & Others. 	 Respondei Ls. 
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C'wt Bench - 

IN TH-NTIL AUMINI5T.AT!V E TR1UNAL 

'GTWAff4TI BENCH GTWAHAT1 - 

- (An Applica hon under Section 19 of the Administrative Tribunals Act, 1985) 

- 	OVA. No. 	 /2006 - 
BETWEEN: 	- 

1. Dr. (Mrs.) Swita Kotoky, 	 - - 

W/o- Shii Pup Kumar Kotokv, 	- 
Working as Medical -officer on deputation, 

- ES! Model Hospital, 	- 
,-r- 

I)t.Lt-01i 'j 

Assant 	- 

43 
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2. Dr. (Mrs.) Maujhmi Haishya, 
W/o- Pr) Narendra Nath Ganguiv, 
Workiig as Medicel officer on deputation. 
ES! Model Hospital, 
Belfola Gu'a1"ti-22 
Assairi 	 - 	- 

L11 1 L1 	 - - 

The Uiionof India. 

Represented by the Secretary to -the 
Governthent of indlia, 	- - 

- - Minis h-v of Labour and Employment, - 
New Dethi. 	 - 	- 

2. 	The Director Ceneral- 

Employ es State Insurance Corporation 
Panchdeep Bhawafi 
Kotia Road, - - 	- 	- 
New, deThi-110002 - 

3, 	The Medical Conirnissioner, 

Empioyees state Insurance Corporation 
Panchdeep  Bhaan 
Kotla Road, - -• 	- 
New deThi-110002. 	- 

M. 	 The-ReionaI director. 

Employee's State- Insurance Corporation,- 
- Assani 	 - - 
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Bamurdinaidani.. 
Guwahati-781021, Assam. 

5. 	The Superintendent, 

Model HospitaL 
Employee's State Insurance Corporation, 
Beltola, 
Guwahati-781022, Assam. 

6 	11w Conimissioiier and Secretary to the 

Government of Assath. 
Labour and Employment Department 
Dispur, Giwahati-78i006 
AsanL 

7. 	The Sea etary to the Government of Assani,.. 

Labour and Employment Department, 
Dispur, Guwahatj-y81uth, 
Assam. 

& 	The Adniiristrative Medical Officer, 

ESI Scheme. Government of Assni, 
Zoo Narangi Rtad. 
Guwahatj,-781021, 
Assarn. 

... Resondents. 

DETAILS OF THE APPLICATION 

Pirticulars. of orders against which this application is made. 

This apphcatton is made not against any particuhr amer but igunst flip 

app reheinioii of repatriation in the parent department in total violation of 

Memoranthm of Understanding (for Short MOW signed by the Govt. :f 
Assam, as well as ESIC on 04.04.2003 and also in violation of the judpnent 

aad order passed on 03.01.2006 by this learnd Tribunal in O;A. No. 

24712004. in case of sinülarlv situated enu,lovees, wherein it has been 

dircta to ESIC to proceed '1th the n1attr and fr impIiiwpf the trm' 

and conditions contained in the Memorandum, of Understanding and the. 

draft terms of absorption to the effect ag]eed by the State Govt. in their 

'M4) M1A 
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written statement within a period of six months from the date of receipt of 

this orderhence this Original Application. 

2. 	Jurisdiction of the Tribunal. 

The applicants declare that the subject matter of this application is well 

within the juriidiction of this. Hou'ble Tribunal. 

3, 	Limitation 

tpplkants fur The 	ther dechire that this tipplictition is ified within the 

limitation, prescribed under section-21 of the.. Administrative Tribunals 

Act, 1983: 

& 	Facts of the Case. 

4.1 	That the applicants are citizen of india and as such they are entifkdto all 

the rights, protections and pi:ivileges as guaranteed under the 

Constitution of India Applicants are presently working as General Duty 

Meciicai Otficar on deputation hi' in me FST Moctei Hopitas leitoia 

GuwuhatL Assani The applicants are Medical and Health Officer s  Cr. I of 

the Go t of Assam. Apphcart No I i as nutialls appointed in the s eat 

1982 as Medical and Health Officer under the department of Health. 

Labour aid Employment. Govt of Assant thcrçafter she is working in ESI 

Hospital since 1991. The applicant No. 2 was initial appointed as 

Medical and Health Officer. Gr. L under the department of Iiabour, Govt. 

of Assant in the year 1993. Both the applicants wore placed on deputation 

on 04.04.2003 irder the ESI Model Hospital. Beltola, GuwahatL Assam. 

4.2 That under the InillaUve of the I vffiiisLry of Labour and Empioyment 

Govt: of India, the employee's. state. insurance Corporation (herein after 

calle4 as ESIC) M. its meeting held on 16.02.2001 decided to set up some 

model hospitals" in all the states by upgrading the existing ESI Hqspitals 

i.un b' diiteient state Co'einments in respecth'e states and taking over 

4(M4) 	7M& 



those hospitals under the fold of the ESIC. Pursuant to the decision, the 

authorities of the KIC vide their flO letter No.V-13/14/1/2001-Med.1 
dated 17.05:2001 and letter No. V-13/14/112001-MedJ (CoL ifi dated 

07.11.2002 requested the concerned state governments including the Govt. 

of Assam to accord their consent. The terms and conditions of deputations 

of staff and inventories were also annexed to the letter-dated17,05.2001. 

(Copy of lettei dated 1705 2001 and lettei dated 711 2002 

are annexed hereto for perusal of Hon'ble Tribunal as 

Annexm-1 and II respectively). 

43 That in response to the proposal a±oresaid the Labour and Employment 

department. Government of Assam decided to give consent on the 

proposal and to hand over the ESI Hospital at Beltola.. Guwahati to the 

ESIC and Comniuiicated the State Governments decision to ESIC and 

Govt of India vide letter bearing No CLI? 131/2001/123 dated 22 11 2002 

and No. GLR 13112001/125 dated 12.112002 respectively. Thereafter 

series of correspondences were made and meetings were held between the 

authorities of the ESIC and the Govt. of Assam in order to work out the. 

detai1ed modalities of handing over/taking over of the ESI hospit4 

c1ep10' irert of Statt and terms and conditions thereof etc Eventuailv 

memorandum of understanding MOU) was signed on 44 2003 by the 

officials of the ESIC and the Govt. of Assam whereby the ESI Hospital at 

Beltola was handed over to the ESIC we.f 4.4.2003. 

(Copy of memorandum of understanding dated 04.04.2003 is 

annexed hereto for perusal of Hon'ble Tribunal as 

Anne,aire4ll), 

44 	That pursuant to' the MOU dated 04.04.2003, all the officers and staff- 

working in the ESI Scheme under the Govt. of .Assam were placed under 

the disposal of the ESIC. Accordingi, the Labour -and Employment 

Departrnent., Govt. of Assam vide its notification No, GLR.121/2003/8 

9(.4J, 
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dated 10.4. 2003 placed the service of the applicants also under the disposal 

of the Model Hospital. Beitola, under ERIC on deputation w.e.f 04M4.2003. 

Initially the tenure of deputation for one year w.e.f 4.4.2003 and theretfter 

vide notification No. GLR.153/2003/Pt. 1/159 dated 29.03.2004 of Govt. of 

Assam, it has been extended for another year w.e.I 04.a4.2004 Whj(4 

would expire on 04.04.2005. Further, the ESIC authorities vide their letter 

No. A-Il. (11) I/03-DM (HQ) date 13.7.2004 communicated to the (ovt. of 

Assam that the period of deputation of doctors and staff of the modeL, 

hospital shall be three years from the date of taking over the hospital 

which means that the period of deputation of the applicants will now 

expire on 04.C4.2006. 

(C9py of notification dated 10.4.2003, dated 29.3.2004 and 

letter dated 13.07.2004 are annexed hereto for, perusal of 

Hon'hiè Tribunal as Annexuns- IV, V and VI respectively): 

4.5 That while placing the service of the applicants under the disposal of the 

ESIC, the detailed terms and conditions of the deputation were not 

precisely srr eit out. 'Subsequently the ESIC invited options from the 

apph&.artts i1ong 1th others for their acceptam.e for v ay and allowances as 

per. ESIC norms or otherwise, during the period of deputation. The 

applicants submitted his option on 14.6.2003, which was forwarded, to the 

Medical Superintendent, ESI Model Hospital, l3eItola by Govt. of Assam 

vide its letter No. GLR153/2003/Pt.1 1'133 dated 17.9.2003. The applicants" 

alongwith other similarly aruated Mecbal Othu'rs opted for the pa cnd 

other allowances/cadre pay as per ESIC norms, and fw.iushed their 

respeci re th +e of mcrements etc also vicie their ioirt app.iiuhon ctatec 4  

12/13Q5.2003. . . 

(Copy of letter dated 1792003 along with application dated 

125 2003 is annexect here+o for perusil of Hon ble Tribunu 

as Annexure-Vil). 

o 4t4) ivi4 
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4.6 	That thereafter, the Medical Superintendent, ESIC HospitaL Beltolá vide 

his Jetter No: 432-A-23111/1/2003_Fstt./1660 dated 29.9.2003, addressed 

to the Secretary to the Govt. of Assam. Labour and Employment 

department sought certain infornmtions, regarding options exercised 1w 

the applicants and wanted that the options should have been exercised by 

the Govt of Assain, 

(Copy of letter-dated 29.9.2003 is annexed hereto for perusal 

of Hon'bie Tribunal as Annexure-Vffl). 

4,7 That inreplv to the letter dated 29.9.2003 aforesaid, the Commissioner and 

Secretary to the Govt of Assam department of Labour and Employment 
yule his letter :No. GLR-153/2003/Pt.J/158 dated 29.3.2004 conimurticated 

to the Medical SuperinterlderLt; Model HospitaL ESIC,. l3eitola the detailed 

terms and conditions for deputation of doctors and staff to Model 

Hospital, ESI Corpoiauon Beitoia In the said letter it ws requested 

interaha that necessan, a&.tion he taken for releasmg the salaries/cadre pay 

to the deputationists from the date. of taking o1r r  of the Model Hospital 

i e 0404 2003 as per option eercned by them mdwiduaih aod the sers ice 

records of the applicants was also forwarded therewith. 

(Copyof letter-dated 29.3.2004 is annexed hereto for perusal 

of Hon'bie Tribunal as Anexure-IX). 

4.8 That the applicants. following submission of his op'Lion had been 

persuading for fixation of his pay and iillowances/ca diepay as per ES1C 

norms but with no result whatsoever. The applicants submitted 

representation which was forwarded by the Medical Superintendent ESIC 

model Hospital, Beitola to the Medical Commissioner, ESIC New Delhi 

vide letter No. 432.13/19/l/2003-pay-fixation/128 dated. 12.1,2004. 

Finding no reisponse. the ESI Doctors Association, Asam vids its letter 

no. ESJ/DA/OM,104/08 dated 27.5.2004 urged upon the Authorities of 

the ESIC to release the pay and allowances or cadre pay of the applicants 

f 
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as per ESIC.norms w.e.f 4.4.2003. But the respondents with their unusual 

apathy appearto be not at all alive on the issue. It is relevant to mention' 

here that the .ESI Doctors Association his been recognized by Govt. of 

Assam and the applicants is the member of the association. As such the 

said association persuaded the Respondents for payment of cadre pay to 

the applicants but with no result. 

(Copy of letter dated 12.1.2004 and dated 27.5.2004 are 

annexed hereto ., for perusal of Hon'hle Tribunal as 

Anncxurc-X and Xl respectively). 

4.9. That the applicants most respectfully beg to submit that the respondents 

are not only showing their apathy in the matter of pay of the applicants as 

stated above but have been acting in stinila.r fashion in the after of 

permanent absorption of the applIcants in the ESIC. in the MOU dated 

04.04.2003, it has been specially mentioned that the officers and staff 

deputed to ESIC are absolutely free to upti  for periTtapent 

absorption in the ESIC as per existing rules of the Govt,1ESIC. 

The ESIC vide its letter Nc, A-37 (18) 1/2003.DM (HQ) dated 

09.10.2003 and letter No, 432-A-27/19/i/203-Estt.? dated 10.11.2003 

respectively notified some terms and conditions for absorption of the 

employees deputed to ESIC Model Hospital and invited options from the 

employees for tb6a permanent absorption on the teiins and conditions 

laid down, or for their repatriatiOn as. the case may be. The terms and 

conditions, for absorption kid down by the ESIC contained some 

provisions which were inconsistent, with law and prejudicial to the 

interest of the applicants. AS such the applicants alongwith other staffs 

deputed to ESIC Hospital,, iBeltola submitted representations on 04.11.2003 

and 22.11.2003 to' the Govt. of Assam seeking some clarifications and-

ob*,-_ctirkg , to some of the terms and conditions of ' bsorptiors dethner+ ii 

to their interests as specified in the letter 'datd 9.10.2003 and dated 

10.11.2003 oif the PSIC. The applicants therefore did not submit his option 

2k4r 



for absorptions without prOper darif!cation/ modification of the. 

conditions objected by him although some of them submitted conditional 

uptions The representation dated 22 11 03 afoiesaid signed by 84 inirnbers 

of employees under deputation, including the applicants herein., was 

forwarded to the Secretary the Govt. of Assam: labour and Fmplovment 

Department;, by the Adniinistrative Medical Officerf ESI sheme, Govt. of 

Assam vide its letter No. APO/Model Hosp/deputed staff/ 

representation/03/6991 dated 2.12.2003 wherein it was stated that 

uncertaint prevailing with regard to permanent absorption of officers 

and staff of ESI Hospital. Beltoia on deputation from Govt. of Assam to 

4.10 That the Head quarter office of the'ESiC.. New Delhi vide its letter na A-

3/ 18/1/2t.J03-DM (F1Q) dated 27.8.2004 has instructed the Medical 

Superintendent. ESI Model Hospital, Beitola to conduct a conipanitive 

tuth of the reruitment Rules(R/R) of the E5IC and that of the Govt of 

Assam itt respect of Posts, pay, qualifications etc. so  as to ascertain• the 

suitalility, of the employees deputed to the ESIC Model Hospital. Beitcia 

for their permanent absorption. 

4.11 That the applicants most respectfully beg to state that their service were 

placed under the. ESC in the interest of public service and'ftilOwing the 

OU,. mutually agreed upon by the Govt. of Assam and the ESIC. But 

unfortunatelv the applicants are neither getting his cadre pay as 

settled laws or MOU nor their case of permanent absorption in The ESTC is 

being taken due care of As such the applicants are being denied 'ju.stke 

and their present uncertain position has become a matter of great concern 

and anxietiesior theni 

4.12 That. theHon'b!eTribunal be pleased to direct the respondent Corporation 

to give due weightage to the experience of past services, specialization 

and their seniority, under the state respondent, in fl natter of 
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subscription, allotment of scale of pay, and in the matter of fthnent in the 

Model Hospital 

413 That similarly situated employees, being highly aggiieved for non-

consideraliOnof their absorption as well as for non-payment of salary as 

per FSIC norms and more particularly,  in vjew of the imptgned order 

bearing letter No. A41 (11)-3,,'2003- DM (HQ) dated 30.11.2004 whereby 

HQ, Office of ESIC have sanctioned only 10% of deputation allowance 

rith the ceilhrg of Rs. 500/- per month to the applicants and thereby 

virtually denied the payment of pair scales in ESIC norms, in such 

compelling circunistances many of the similarly situated ernployees/ 

doctors, who were placed on deputation like the present applicants 
.t . a.-. 	'i.L. -r L 	.1 iL ....t. C A 	 - 	-1 .1.. 

i1)V'1OiLLtCU. LLU.' LOfl L1 .InL'lina.I 	U!fl ..fl.4t. 1'1U. h.*/ / A.JU dflu iliSO 
Lj 4.L 

challenged the impugned order thted 30.11.2004, which was issued in 

ioiation of the decision arrived at by the respondent ESIC with the Govt. 

of Assam as per Memorandum of Understanding.. How CVCL thc 

applicants at the relevant point of time dlid not approached this Hon'ble, 

Tribunal but he is similarly situated employee like those applicants of 

O.A. No. 247/04 and entilled to similar benefits in the niattr o1. 

absorption in ES? Model Hospital, Beltola. 

Copy of the order dated 311. 1172004 is eticlosed herewith for perusal 

of Hon'hle Tribunal as Annexur- XII 

4.14 That it is stated that the Director GeneraL ESIC in his 13.0 letter No. U. 

11/ii/Assam/1J03-DM (HQ) dated 10.01.2003; It has been made clear by 

the Director General  that deputationist are entitled. to draw as per their 

option either to get pay of the deputationist fixed under normal rules or to 

draw pay of the post in parent department pius deputation allowance as 

per Govt. pf,Indias rules and this option or choosing pay scales has to be 

made as a Hospital unIt . and not individually, therefore it is dear that 

subsequeiit imj?ugiie ltter dated 30.11.20.04 has been issued by ,  the 

respondents Corporation contrary to the decision arrived at in the MOU 
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to deny the legitimate daiins of the applicants to draw scale of pay as per 

ESIC norms, since the applicants specifically opted ESIC pay scales, 

therefore, it appears that the conduct of respondent Corporation is not fair 

in dealing with the applicants and their causes. It also appears that the 

impugned order dated 3011.2004 is contrary to the opinion expressed 1w 

the Director General of the Corporation in his letter dated 10.01.2003. 

Copy of the D.O letter dated 10.01.03 is enclosed herewith for 

perusal of Hon'hle Tribunal as Annexure- Xlii. 

4.15 That your applicants further beg to say that the Medical Commissioner 
ESIC, New Delhi vide letter bearing No. A-37 (18) 1/0344{ED, IV dated 

03.06.2005 it is informed to the Secretary, Govt. of Assam that a draft term 

and condition for absorptioi-i has been prepared and sent herewith for 
State Govt. employees who have been in deputation in ESIC Model 

Hospital, Beltola, Assam which was taken over by the ESIC on 04.04.2003, 

therefore, now it is proposed to absorb such einqloyees in the Corporati(Tn 

service on their tendering resignation from State Govt. service and 

- acceptance of the same by the State Government and subject to State Govt. 

arid employees concern accepting the term of absurplioni. It is requested 
further that the enclosed draft terms and condition may please be 

examined and the views and acceptance of the terms by the State Govt. 

may be communica ted so that draft terms can he placed for approval of 
the ESIC. Once these terms are finalized, option for absorption in ESIC 

services shall he entertained through the State Govt. only and not directly 

from employees. ESIC will not entertain any representation, grievance et c. 

directly from individual or the Union. It is further stated that since the 

mater is pending fox long and there are htigations from some States, 

therefore. it has been reauested to offer views and. comme:rLts of the State 

Govt. if any taking in view of the relevant service rules as early as possible 

and. in any case within a period of 3moiiths so that the matter may be 

taken up with the ESIC. It is also made clear that in case nothimt is heard 

4.(,ti) /g6w 	74/o4 
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from the G,vt. of Assam within 3 months it would be presumed that The 

Govt. of Assam is on agreements with the proposed terms. 

Therefore, it is quite dear from the Corporation letter dated 

03.06.2005 that they are considering the absorption of the applicants in 
terms of the condition laid down in Memorandum of Linderstanding 

I 	 _. 	C A 	 - Oy 	L Qi z-saut anu 	&UuLu11Lv. 	 - 

Copy of the letter dated 03.06.2005 is enclosed herewith for perusal 

of Hin'ble Tribunal as Annexure- XIV. 

4.16 That it is stated that this learned Tribunal finally decided the O.A. No. 

24711 2004 .vide its judgment and order dated 03A01.2006 with the following 

observation and direction: 

16. We have considered the rival submissions. There is no dispute 

that the applicants are the State Government employees who are 

sent on deputation in the EST Model Hospital under. the FSTC 

There is also no dispute that an MOU was entered into in regarctto 

the terms and conditions of absorption of the applicants and other. 
I 	- 	 I . sttf n the rS!L: However; the steno taken by the F1SK; s that t 

did not contain all the terms and conditions and a draft terms and 

conditions was prepared and sent to the State Government their  

1ppriwa True the 'tat (weinrnnt dic' rut 	any rp 

However, the State Government in its written statement has 

iacttcallv aereed to the draft terms of absorption piepaied and 

sent, by the .ESJC. hi such circumstances, it is a matter for the.EST( 

to make the draft statement final taking into . account the stand 

taken: by the State Government in the written statement and to 

mpiemex'r the stme in respect of the doctors and afl, other State 

Covcrnmentcmploees working.on deputation in th ESI Model. 

Hospitai and being absorbed in the ESIC. 
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the applicants have got a case that they are enUtied to get 

pay and allowances from 2003 onwards since they have st!hmii-ted 

their option in terms of the MOU and the draft terms of absorption, 

parucularlv in view of the clauses contained in the MOTJ and in the 

draft terms of absorption to the effect that they will he absorbed 

from: the date of deputation in ESIC or from the date thevjoirting 

dut whichever is earlier. According to us, these are all matters 

which the ESIC. has to consider and expeditious decision has to he 
Liken. 	. 

Now, that the draft terms and conditjns contained in 
Annexure- A to the ,M.P 125/2005 has been practically approved by 

the State Government we direct the bSIC to nroceed with the 

matter and. to implement the terms and conditions contained in th 

MOJ. and the draft terms of absorption to the effect agreed td by 

the State Government in their written statement withinaDerjOd of 

six thonths from the date of receipt of this order. 1f on such 

implementation the applicants are entitled to pay and allowances, 

needless to . say it has to be given tci them from the date 5f their 

joining duty in the ESI Model Hospital. 

The Original Application is disposed of as above.. 

it is quite clear from the observation and di±ection of the leariied - 

Tribunal issued upon the respondents Corporation to proceed With the 
matter and to imi,lement the terms and conditions contained in the MOU 

and the draft terms of absorption to the effect agreed to hy the Stde 

Government in their written statement within a period of six thoiiths from 

the date . of receipt of this order. But surprisingly finmediately after 

passing of the judgment and orclei datect 0301 00b by this Hon Me 

TrihtmaI, the respondents have started fresh recruitment. of Medical 

officers by issuing offer of appointment to the fresh recruitees. It would he 

evident from the offer of appointmem issued by the IFSIC vide letter 

ON49 	1_ 7h&' 
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bearing Nos. A42 (13)4/2003-Me. lVCol. IV dated 27.01.2006 and 

02M2.2006, whereby fcmr Doctors, namely; Dr. Worshim Khamrang, Dr. 

• Poppy 1azarIka, Dr. Monilaanchan Saikia and Dr. Chongtharn 

Nandarnani have been issued otter 01 appointment In this connection it 

niav he tatd that RSJ Model Hospital Be!tola. Assam is a 50 (fifty) bed 

FpitaI and as per norms total sanctioned post of General duty Medical 

Offcers is:26 only and now 20 doctors/Medical Officers indudiii.g the 

applicants . are working on deputation basis and 6 (six).. regularly 

appointed Corpaçation Doctors are also working in the aforesaid Hospital 

and thereby. altogether 26 doctors/Medical Officers are working against 

the total strength of 26 Medical Officers. Therefore, the applicants are 

uia- .iII %J1tL.i W .U.LI1I t.L 	 tJ.ItLU ti 	11,J.IuiL of  

- the applicants, the respondents Corporation have resorted to fresh 

recruitment of Medical Officers in the Model Hospital at Beitola with the 

sole intention to avoid implementation of the judgment and order dated 

03.01.2006 passed by this learned Tribunal in O.A. No. 24712004, knowing 

fully well that already 26 Medical Officers are working in the said Model 

Hospital against the total strength of 26 Medical Officers as such action of 

the respOndents Corporation smacks . inalafide and such action Is also in 

violation of the MOU and contrary to the order/direction passtd . by this. 

Hon'hle Tribunal in the judgment and order dated 03.01.2006. 

in -the circumstances stated above sirong suspicion has arisen in the 
mind of the present applicants that in the event of appointment of new 
recruits the Coiporalion may repatriate the applicants in his parent 

organisation, apprehending such an action, the present applicants is 

approaching before this HonhIe Tribunal to protect the rights and. 

interests of the applicants by passing an appropriate order/direction upon. 

the respondents Corporation to . alloit the apant to s.-n'otm-de on 

deputation under The, respondents. Corporation till cckmpletion. of. ,.the... 

eritire exercise -of absorption as per terms 'contained- irF the MOU and also 

as per directionsjoraei passed by this Hon me Tribunal in the judgment 

Li 

a7(/2 4ikrt/i& Xkk 
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and order dated 03 01 2000 in 0 A No 247/2004 v here 0 months time 

have been granted by the learned Tribunal to implement the terms and 

conditions contained in the MOU and the draft terms of absorption to the 

effect agreed to by the State Govt. in their written statement. Since the 

app!icantc is imiiariy situatpd like the appiwant in C) A 10 247/2004 

therefore he is entitled to the benefit of judgment and order dated 

03.01.2O06. therefore, the Hn'bIe Court be pleased to restrain the 
resppndents to pass any adverse order of repatriation till consideration of 
his case for absorotion. 

Therefore, Hon'ble Court be pleased to direct the respondents to 

allow th.e applicants to continue in service in the ESI Model Hospital at 

Beliola, Assam fill the process of absonyhon is comnieted. 

Copr of the judgment dated 03 01 2006judgment dated 03 01 200o 

and memorandum dated 27.01.06, 02.0206 are enclosed hereiiTth 

for perusal of the Hon'ble. Tribifnal as Annexure- XV and XV! 
(Series) respectively. 

4.17 That it is stated that when the MOU has been signed by the State 

Government as well as by the Corporation. it has been decided to set up a 
model Hospital out of eNisthg Hospital bV way of upgrading and 

modernizing t he existing one under the scheme of Model Hospital and the 

Govt. of Assam also agreed on such proposal and given their consent and 

accordiigly' the Govt of Assam handed, over the ESI Model Hospitai,• 

Beitola to the. ESJC With all assets, liabilities and existing infraiiuctures 

induding the edsting staff gazetted and non-gazetted those who were 

working in ESI Hospital placing them on deputation basis. 

In the circtmistances stated above a.dutv cast upon the respondents 
Corrora tier to absorb the aprk ants in terms of the MOU as well as in 

terms of the judgment and order dated 03.01.2006 passed by this Hon'ble 

Tribunal. 

LI 
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4.13 That your applicants apprehending repatriation at any thornent in view of 

fresh recriithient of Medical Officers beyond the total strength. of 26 

Medical Officers in the Model HosuitaL Beitola,. as such avvroacbiiw this 
£ 	 0 - 

Hon'ble Tribunal. Therefore the I-ion' ble Court be pleased to pass an 

arpropr ate interim order protecting the right and irterest of the 

applicants 6o that applicants shall not be repatriated t their parent 

orgaisaU0n till consideration of his case forbsorlion as per direction 

containe(i in the judgment and order dated 03.01.2006 of this learned 

Tribunal. 

419 That your applicants further begs to say that the applicants of OA. No. 

247/2004, apprehending their .repairiation before impleme.nta Lion of the 

judgment and order dated 0-101.2006 again approached this i-lon'bie 

Tribunal through O.:A. No. 36 11 2006 (Dr. P.K. Sarma & Ors. -Vs- U.0.1 & 

Ors.), and the Hon'ble Tribunal after hearing the par Ues was pleased to 

pass an ad-interim order of status quo in favour of thos applicants on 

08.02.2006. The applicants being siniiiarly situated like thoe applicants of 

O.A No. 36/2006 entitled to similar protection of law, therefore, the 

t1on'bie Court be pleased to pass order of status quo in favour of the 

applicants' as an interim measure till completion of absffrPtion by the 

respondents Corporation in terms of the judgment, and order dated 

03.01.2006 passed in O.A. No. 247/2004. 

(A copy of the order dated 08.02.2006, passed by the. Hon'ble 

Tribunal in O.A. No. 36/2006 is enclosed and marked. as Annexuie-

XVII). 

4.20 That your applicants further beg to say that another similarly situated 

General Duty Medical Officer, preferred an Original Application, before 

this .Hon'ble -  TribunaL which was registered as O.A. No. 4112006 -(Dr. B. 

Banikya -Vs- U.OJ & Ors.). The Horble Tribunal on consideration of 

materials on record was pleased to pass an interim order, on 15.02.2006, 

restraining the respondents to repatriate the applicants till consideration 

1 
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of their regular absorption in terms of the direction contained in Judgment 

and order dated 03.01.2006 passed in O.A. No, 247/2004. The applicants 

b'rnv sirnthul' situated uiavue a smular mterim order r'rottmc' the 
Ii. 

rights and interests of the applicants and reslraithig the respondents not 

to . repatriate in their parent department i-ill consideratan of their 

absorption in the respondent department. Be it sth.ted that similar, cases i.e. 

0 A No 41/2006 as well as 0 A No 36/2006 are still pending before the 

Hon'bie Thhual for further consideration. 

Copy of the order dated 15.02.2006 pascd in O.A. NO. 41/2006 is 

enclosed herewith for perusal of Honb1e Tribunal as Añnexure-

XVII!. 

4.21 That this application is made bonalEide and for the cause of jisUce. 

5. 	Grounds for relief(s) with legal provisions: 

5.1 	tor that,. the applicants being similarly situated Medical Olker like those 

applicants in O.A. No. 247/04 entitled to the benefit of ju4gthent passed 

b ,i  1iu H&.n1bie Trthwial on 03 01 2006 i. r to wnsider his .ase for 

absorption as well s pa ment of py and allowance as per blL norms at 

iest from th date or his joining at ES! Moo'i Hospitil BDoh or' 
tieputatioii 

5 2 	For that, it has been agreed tiron b the ESIC as well as b's. the Govt of 

Assarn by signing the MOU on 0404 2003 for permanent aesorpuon of the 

applicants on the basis of taeir option in the upgiadeJ tSI Mocter 

Hospital, lkltola and also in terms of the direction conained in the 

udgment and order dateci 0301 2006 passed in 0 A No 247/2004 filed by 

the similarly sitijatect employees. 

53 	For tht.. ihe apilicants have acquired a valuable 1eaI rigtu for' 

consideratiOn of his hsorption in the KS! Model Hospital; Beltola set up 

by the Eiç in terms of the MOU signed on 04.04.2003 and aso in view,  of 

2Aiu ?(d4 
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the direction issued bv this Eon' ble Tribunal upon the respondent 

Corporation in the judgment and order dated 03.01.06 passecLin O.A. No. 

247/04 as such passing of any order of repatriation after the udginent and 

order dated 03.01.2006 by the learned Tribunal amounts to violation of 

MOU signed on -4:04.2003 as well as such action will amount to violation 

of the direction passed by the learned Tribunal on 03.01.2006. 

5.4 	For that, fresh recruitments beyond the sanctioned strength of 26 General 

Dutv Medical officers led to the presumption that the applicants who are 

now working on deputation may be repatriated to their parent 

department in the event of fresh recruitment of Medical Officers, which 

will also defeat the claim :Of the applicants and the same shall violate the 

doctrine of legitimate expectation. 

5.5 For that, the respondents knowing fully well that already 20 doctors are 

workJngon deputalion basis and 6 Medical Officers belongs to ESIC are 

already working aga±nt the total strength of 26 Medical Officers as, per 

ESIC norms as such fresh recruitment beyond the strength of 26 Medical 

Officers, therefore, applicants may be repatriated by the authority of the 

Model Hospital In onler to maintain the sanctioned staff strength as per 

ES]IC norms. 

.5.6 For that aiplicants apprehending repatriation at any moment as soon as 

new recrultees will join in the ESI Model Hospital at Beltola. 

5.7 For that, decision to make fresh recruitment of Medical Officers by the 

respondent Corporation is contrar to the provisim of permanent 

absorption agreed upon by the respondent Corporation in the MOU 

signed on 04.04.2003 as well as same is also in violation of assurnce given 

to the Govt of Assam though Corporation letter dated Q3iJ62005 as well 

as such, action is in vielahon of the direction passed by this Hon'blc 

Tribunal in its udgmetit and order passed on 03.01.2006. 

n: 
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5. 	for that respondents resorted to fresh recruitment to avoid 

implementation of the judgment and order dated 03M1 1006 passed by 
this Hon9,le Tribunal. 

5.9 For that decision of the Corporation to resort tc fresh recruitment is 

contrary to the ojett laid down in theCorporatior lettr dated I 7.052001 

(Annexure- .1) for setting up of Model Hospital by the Coi ,oration 

b. 	Details of reriiedies exhausted. 

That the appliurnts state that there is no scope to submit an 

representation at this moment, in view of the threat of repatriation, and 

there is no -service ruie to submit any appeal to the Higher Authority 

except approaching this Hon'ble Tribunal. 

7. 	M4Uet not reviosly filed or .pendin with any other Court. 
flip applicants further declare that they had not previousiy tiled any 

44 application, Writ. Petion or Suit before any Court or any other authority 

or any othei Bench of the Tnbunai reg ircung the subeu natter of thi 

dflylilication no any such anflhah(m Writ Pehhon or Rwt is neriduw iL 	 . 	 tj 	 .. 	 . 

betore any of them. 

S. Relief(s) sought Ton 

Under the facts and circumstances stated above, the applicants humbly pray 

that Your Lardhips he peased to admit this application, call for the records 

of the case and issue notice to the respondents to show cause as to why the: 

relief(s) sought for in 11iis application shall not be granted and on perusal of. 

the records and after hearing the parties on the cause or causes that may he 

showir, be pleased to grant the following relief(s): 

&i That the Hon'ble Tribunal be pleased to direct the Respondents to allow 

the applicants to continue in service on deputation basis till. comi:4etion of 

exercise of absorption of the applicants in tenrs of the judgment and 

lip 



order dated 03.01.2006 passed in O.A..No. 247/2004, as well as in tenrs of 

MOU.. 

8.2 	That the Hon'hle Tribunal be pleased to declare that applicants is entitled 

to be cOnsidered for absorption in. terms of Memoranduni, of 

Understanding as well as in terms of the judgment and order dated 

03.01.2006 passed in O.A. No. 247/2004 by this Honble Tribunal as well 

as in terms of MOU. 

8.3 	Costs of the application. 

4 	jr other relief(s) to which the ipphcants are enhtIc as the Hon He 

Trib;unal may deem fit and proper. 

9 Interim order prayed for.  
Dunng pendenG of this a-vulication, the applicants pray for the following 

relief: - 

I That diiniig the pndepc or the Onginil Applicthon the Hon He 

Tribtuia1bepleased to pass or4er  of status quo till disposal of the Original 

Application. 

9.2 That the Honble Tribunal be pleased to direct the respondent ESIC to 

allow theapplicants to continue in service on deputhtion basis till disposal 

of this Original Application. 

10............................................. 
This application is ified through Advocates. 

it Paiticulai of the LP.O. 
i) 	LP.ONo.; . 

Dateoflssue  
Issued from  

iv) 	Payableat 	 : 	 j- 

12. List of endosures. 
As given in the index. 

- 	 . 	 - 



VERIFICATION 

L Dr. (Mrs.): Savita Kotoky, W/o- Mr. Dffip Kotoky, aged about 50 years, 

working as Medical Officer in the EST Model HospitaL .Beltola, Guwahati-. 

22, Assam1  applicant No. 1 in the instant application duly authorized by 

the other to. verify the statements, do hereby verify that the statements 

made in Paragraph I to 4 and 6 to 12 are true to nw knowledge and those 

made in Paragraph 5 are true to my legal advice and I have not 

suppressed any material fact. 

And I sign this verification on Jhis the 	day of March 2006. 

I 
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The Ll Cot 1)OU4Uotl at its last tiu(iiqj I told on 10.2.2001, thali ed by thu 

IIuu'blo,litiIut i l..ul,,i.ir MIi,ilr, l,:s'I l(ekIptI to 't up m;nu Model I tu(fl In 

different 3tit', wilit it view to ltni.'t oviiit (ho qt utlity ul ii jURoI nut vlcu9 i,olt iij 

provided t&the tSI bene1iciotiri3 in itktu S1ate, nU to sctve us a bench mwk 

for upradutiot or tt IC oti 101 I IU3 );ta1 iii Il to l ato. 

2. 	The proposud 'IvIodel I $o 	Lal;' will be soIoctd out of oxistit IY 1 

which Will be upgudcd and itiodot i tit.ed so that all eL(U1SUO ii iii a911 uctUt 0 
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I iotieulluraI 	wot k will 01.o 	l 	cru iod ot It. Equl iii ur t t 	uh ud for p1 uper 

Iuncionliiçj of the varioi.m &Jcpai hi tot 	;l u(l ho pr UUi 	at d qualified 	t.ill 

posted as per tl0lllti, 	, l ItO 	JuIllIIth!'ut1 111)itil(111II1LO tHtJ U()UI ItlIUJI of the 

1 iopltaI Is tl;o IlIwly Lu - bi iii:( l 	it to ER1, subjuc,t to cldat auco b'j U te 

Coiporutlot i at lb i text luicititil t;. 	. . 

3. 	t3asic (lotalUs of the 	cIiut tie of 'Model I (tl'ft' have alt or.t/ been- 

[urrtit;hed to ii to G1(e Goveir ttiiit it vidr, kttw I-lu. V 311 lI2i2U0U-MOd.i duted 

23fh J'u y 2(101 d We ha tko IC' ;t •' ( tt 1(3 lot 119 

l:tve tltoir useUoi;s vii(h teijaid to thu ln:;1ii;il to ho ,;ok;td kI?idt.r tl.tu 
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your State is proposed to be t;tkei 1 Up iii ide; (lit, (vludol I iopitL'l Jo1 tot iw, VVI mile 

the Ho tniJ 	pituL 111)1)01 (at tt iaai 	like (1 ir 'i;o of U to 10 ti 	
I lospital , tceus;itJitity 

lP Nôitt II R I OijlOt1 .ititl WIIf . !I 	 token Ii ito  
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dotrtil Wo quality of ri,sdi::ni 	tvir 	h"iiiu lit',1t1( II tt nqh (1 IU LI I lunpil;ik In 

(lie SUite, 	(lie t,taiitltjiu-iiioe :tu.l i'itiiiiiti 	i 	;a . I 10:;1i10l5 by (lie Slak 

GuvomnicitW, iii 	 lltr;; 	fti; b'.'t.'ti a 	tio;iI (leul ul 	iij:.tIi;Iaotiuit 

;l%t1Uii(J( the hoit ioi;,iin 	tuv,;iid.; U o (.I tiiud:al i - vk;u; ptc,vltlwl tlituuqh hit, 

;t:o sun I,:;1t iltI 	:i,,d liii'; Ii:u; 	; - 'i l,o''ii 	.;tt(fjt!;( of 	Cl 	tiE v;tiit)Ut 

(uiu1ii;, 	lswIi;ulisiij huttu (Ito l:°'it''l 	 anti Ut'.: 	nt;tliVCI ol (Ut, i, idti;(iy. 

Au You 	utd b". u '.,:iI' , lIt'' I1 	' t"ttt' 	; unit pio in II iat, 11 to tittitI 	lot (lt 
ttif thu ltuIutty. 	1 I$t!lI 

uti (U'' 	; 1 ,, 	,,t;tlj7*i tr:'vt 	 h'uit ¶; 	!I(I!I%tIII1 tIut IIII'uI li 

- 	a need Ic, u ip 	i: 	!' 	l ,t' 	i ,:titi ''I ii 	-. I'. - . ii • 	-' -,'i'.': - ; i't ii 	t,'it hit. 	ihi 	:I tt'hiit 

of 	WluiJcl %-luoiit;'l' 	i 	hi$ltIi It,iiittt.'.t 	tilt t vit ..... 1:: '; HL'(;h!tiJ a'. lut 
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to the Government of 1ntIi 
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- ' 	
Medical 	ODfiL , s 	It 	the 	ESI 	iod 	t lospi t . 	I(&1 1. u i 

W . 

	

Guwahati 	Assain, 	(uideI 	ts 	Einp' oyee 	State 	lnStit 

r 

AG  

ratio1 	( fo r sI'o rt 	ES1C 	( 	' ta tio, 	roin the 

'.t 	
4 l4 	) •' 

of Assain 	Ihy hdve 	thiS 

J 

: 	

c r the to uowi 'g e 1e is 

	

AY#

, - 
	'fl I 1118t 	tI' 	OJ'tL 	Ii 11Id1 	ht 	tSt (I 	to 

tiLt cc. I. (hi 	R)UIU11t 	t u 	 ti 	C ul i 	t lov,

aiid d LlOwiI%( 	to 	ti 
 

fitS 	alit1 	1 t 	)d I 	,i I h 	t Ii I 	Ot 	th 

couiitC I  I)' t 	j, 	the 	1) 	O 

r
with all COI(ltt 	

hPtiL I 

1A Thal the lion 'tile 1 d1uHcI t te 1aSt(I to 

aside and quash 11w or (IPI he' sq I e t te r rio 

1.i(I 31) 11 U 

8.2  That 	the IIon'b1 	I 	htt 	1 
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t1rCt 	te 	,1,üiitIti'I 	1 	tt ix 	the pay 
h  

, 
tile app 	all L 	 . 

	

. 	U 3 	iItt 	titi' 	Ie ,piiti 	 h' 	ii 	I sd 	10 

lot 	 tte 	I h 	ii' 	 t' 	on Ii. t 

/ 	
to r pet tiflitI 	hu I p 	 Ip 	di I S 

in 	accOId.I1CC 	'ith 	1 	dIVI 	t h otit 	dfly 

pi ejucIJCC to th 	In 	'pi op' I 	at the 

app U C ants mul to ab - h t hin the e a It t i n 
the LSJC on the t hull vi kIal opt ton within .1 

teasonabte t lute ft 

2. 	
The cae of tht appt.i.( atul s i; I hat th 	

J( hail 

entertI into 	, 	Memo randilt" 	f Unde F t.J i ncj 	ot 	ut 
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th•' 	t.fuI 	.ini

Auld 
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oth(r :1a1f 	ol 	i1t 	Ld. 	''• 	.Hytt1"d 	In 	h 

toth 	hIa.p i t:t I 	haV' 
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pill suant to the te rins and ' ondi t i ons con1 a1ni 
IV  N . 

	

ppticaii ts and the o th. t 	t t1I w i e asked t 

R e option to accept the scale of pay iii ie5pCtiV 
I m 

of posts in the ESIL as pei the existing 
ig  

the ESXC and that the app1icants1 pursuant 

h a d g i v e n their option as early as in 7003 It is 

the applicants that they at c not bi1nçj (uitd 

pattow n ace5 of,  the ES1C opted for by them Li II dat' 

also stated that the E51C had 	1 rp i I a di a ft t'i u' 

ot 	absorption 	I Annexu 	A 	to 	thc 	fl 	3 "/ 'U(1 ) 	awl 

fo ria i clod the 	aine to the ci i- c Cov' i 	wh I cli  

• 	, been final ised SO far. It I 	s'ta ted tha 	( 	C au 	of 

draft terms. at absorptiOn .1 t Is provuI'.d 	11 	an 

opting for abso rptioti 	ias to 	resyn 	I rum th 	S at 

GOYC IUfl I 	SC 1V i:c e 	and 	his 	abso p I in I 	jit 	Co p0 ra on 

service will take e Ifec I 	fwii 	da! 	ii 	tJptt tt mu 	iii 

ESIC or from the date hu jin th thu t y i' L IC 

whichever is earlier ,  it is also stad that Clau;t -12 ol 

the draft also provides Lhat pay ol •t .ihot t)cd mI)lY' 

e I 
wil 	

u 

	

l be fixed as per Fdaflienta I Ho 1 	of covt. of )nciia 

and Rcguiaiioii 7(4) 	(a) ot E1C (t( I 	CotuIt lot; of 
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H u • . 	U . 	( 	. 	I ., t I 	tk , • 	I. 	i ,.d 	i t'. 	( 	 t i. 	' . t t 	., 	( I 

rs . H Das , lea rued (iOV . Acvo a L 	Ia I 	i. ! Asiii. 

	

: : DrSarkar submits that accoi'd•thCj to tI 	
iuU and as p .. r tL 

te lulls of abso rptlon 	 h ti I 	LIiUIiPLIteCJ doCtimCflt. 

tIe 	ppiiCaflt 	a r 	ctit:itt(i 	to 	pflY 	;)I(J 	I owt 

applicable to Lt,I( ODCC it t; o' te d by  

'.,.• 	......... 	. 

, 	thnt 
 

they 	1 	b(i II(J (I(flhId 1)1 	:;uch 	I I c 	I i 	i' L I e C)' 
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$3 f th 	opting ja r the sa;n 	

c 	kdl ac( 	tII)I)li is thdt flfl 

" 
' 	 stand 	taIcn by 	J ( 	Ct 	t t 	t t' 
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\1 	

;(lflt to ttU' Stt(' (ovelflmeflt 	not y -'t Lit et 
lidi 

Ip 	by th' 	St;'ite (,cive I 	t cjtth t' 	to 	hi 
ve , 
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LLon cjate(J 3..6.200 'i 1ssud b 	I 	I 51(_ 	I o 	I 

SC C ti I y Lu I 	 the 	SI d to 	of 	Ac 	1IlI 	I ()IJ itI 1111 	t1iI 	(ii 	I 	I .' ni' 

: L raIidCOlUJiLl0l) 5  lo I 	tht 	ipt uv% 	U 	(III 	I t 	(nv. 1  ,iiiii' n I 	mu 

I ;  VW-
tlia t In th 	S411ti C UItlIiILIll t 	 i is 	it i t 

stated by the ESIC that "inLase, te 110 t) I htdt 1,0,11 yoU 

within,th ree months we W.1l p I e',uine t hat y Oti dl e in 
- 

' 	1 i 1 	S'2 With tIme p1 opo_.' d tel m5 	1w! 	1 Im' 	I I( 	IS ho 
t 	

t 

13 	
whim 	the Iliti t. t ( I 	IIIiIIC I 	Ofl' 	I 	I ' X I 	() I 	I I I" C) I-I V 

ow 
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app icab Le to the i 	coun I.e r1)
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4. 	Mr. U ' C. rathik , couns. 	p' i hg I'Or the I ' 

ublid. Ls OmL (II 	 . 	. 	 . 

;. 	. Meoting of the ES1C he1d o 20 .2 • 	I c r sel t.tiij tp 

••i 	
ESI Hospitals In 15 places in differcnt 	tites mcl it is 

. 	
puruaii•t to the said scheme cii 1OU hs bn ent' reci Into 

betweefl the Represe:itat.tVCS of ESIC and the' Goveritneflt of 

Assarn . Couiuel fu rtha r Stibillits that the 11O I did nøt c on t a 

aU tho terms £J(ld coiiditiOiS fo r th ? r i)OFtiOfl ol tht 

	

ci 
 State Gove 1 nmnt 	tafl d.pti ted to thi I I flOdeI Hocp 3 tiI 

. 	. 	 : 

	

, - 	and 	the a t toi' hac p , c)a red CO(.0 	a , 	 a I t 	I e i 'u 

. .. .; 	•ii.?"•  

,' I 	
was cfo i-wa rdcd to the (1oV' I iiit'Ut 0 t A 	$n C) I  

eat I.y LIS L)fl .3 6 2oo: but th4. 	ttiitt' t 	(Ietcy'(I co te ly 
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fo rthe eason till t the S L(I t 	Govt I IIHI 	I cli (I IU) I 	pOI%(I  I) 

	

4 	
thesanIe, Counsel a I.so submtt.S tha I th 	Cuu pot i I on t 

çonceine'i not only with the SLIe ol Accam but dt5O nJh 

r4 w; set ui) in 14 oihr states and that a 

unifonnt5 and conditions have to be app roved. Lounsel 

ililjq 
4fUrther. submits, that, it Is only ther her the question of 

'7 	I 	• 	I 
of pay and afloianCec to the appl.icaitts tti to 

Lthre?Pth8r staff as per ESIC notifis cau b' decided ( ounsel 

pointed out 	that 	hnvinJ 	rt'J;tl d 	to 	th 	tincjthtY 

' 	4( ocedU i e invo tved in the matte' of dhO! p11 on c t 1 h 

deputa U oni t 	inc L un In 	t h 	p v 	I i tm I 	14 n I 
4.

GOVC I flhiiCflt 	SOfliC 	subs t 	 I 	tt 	ed 	i ot 
m t d 	t in 	 it 

,npienientation  

AsaIfl, 	tbin1 t 	that 
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em the 	Sta t. 	Cove i  
s tateitient 	whe 

app roVed the draft te mis 	and conditiO11 	uid 	the r 	toi 	the r 

is 	no 	difficulty 	tot tU& 	E1C 	to 	p?ot(J 	ilth 	the 	flfflttPl 

Mrs 	Das 	further ubmit5 	that 	the 	State 	Govtr1i1flCflt ha 

instructed ,a1readY the 	Co,porOtlOtl 	to 	i.leaSe 	pay dnd 

to 	the deputatiofllSt5 	as 	per 	the 	ESI 	norms and 

:.,aUOWanc 

therefore 	there 	is no 	difficultY 	in 	izk.lnj 	painnt 	to the 

applicants and other 	ta ft. 

6. 	We 	 I -ed the t'lvil  

i5i 	110 	spUtL 	that 	the 	j.cant; 	ht' 	ate 	(iciV' iim' 

e,nplOyes who a 	sent on deputation 	n the L 	iu(h 

Hospita under the ESIC. .1 hi C is a 1;o no d.t.f;put1 that an 

and c otidi •t 
MOU was ente red In to in eya rd to the e i m. 

	 oii 

a 
absoptiofl of the appi.iCflt5 	

nd oth' r ;(i f i 
r 	

n  th 

ESIç- 	HoweVel , th 	
stud 1 Ln ty Ui 	

thi 	t di ti 

nL contain ,t 	U' te, m 	iiid 	utJi tim 	ti 	th dli t 

nditi015 	Wd 	pi epa i td 	Bud 	 1I to 	ti t 

for their BPP roYal 	Eu tie, thn 5tal 	(iOVP rnmeflt 

sent any reply 	
HoweVer. tiw ctate (.ovetflIfleult Xfl 

wWid 
to ti 
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it is a matter for te 	
LC to make the 
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state1t%e1t f uia t t ik lntj In o 	

. cdii t t h 	c i 
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V 	 h r 	t ht'V 	u I 
7 	I he app 1cin%.s iiave gu 	' 	 - 

entitled to çjet pay and allowzinces f,om 200J oriwrirds incc ' 

they have submit ted their option ii t'i mc of the flOti and 

LItI 	draft terms of absorption1 par ti.cululy in view of the 

contained in the tIOU and n the dtdft terms of 

orptioll to the effect that they will be absorbed trotn 

date 	of 	deputation 	in 	ESIC 	ot 	tion' 	the ddtf? Ihe/ 

oillilig duty 	wiUcheve r 	is 	eorUar. A 	udliiO  

RP 	 the 	LSI(. lri' 	to 	oiv, Id~ iwd 
tare 	all. 	Inattrf3 	which 

V 
expeditious dcc iion has to be tikn 

Now, 	that 	th 	d aft t 	and t (fildi ti otiS 
S. 

contained 	n 	AnnxU r 	- A 	to 	th' Lfl  

piacticaUy 	apin oved 	by 	th" 	SI itt' 	(o 	Ilffli'Iil 	' dii LI 	t the 

ESIC 	to 	proceed 	with 	the 	tti;itttir 	acid to 	cIIt the (Im5 

Av &-'j.  

and 	conditionS 	contained 	i it tho 	11011 	' Ind I ht 	cli a 	t 	ttir 	ot 

absorption 	to 	the 	effect a qv ieo d to 	Icy th 	'_Itilll.Govf.H IInclt 

in 	their 	writ ten 	s t a teuctl t wilt u.n r' 	(Ott 	I) I 	I x 	IIIO 	t h 

from 	the 	date 	of receipt of 	th o I dr 	1 1, 	on 	sw:h 

linpienien ta ticm 	the appi j Cclii t s • 	 a ot it 	d 	to 	pay 	and 

allowances, ,ieeRess 	to say 	it hac 	to 	b' 'tvPu) II) 	thpun 	i 101)1 

the date of their 	jo1ciincj 	do ty In 	I hc 	LI r1d 	I IIn'pi tat 

] he Originat 	t1.' icat ion . 	d 	posed of 	; ;tl)0vt. 

-- _-----..-*-
c-. i_ 

1/ 1CL 04 ii IIctl,V4 

• 

. ,.. 	 . 
jI 	

¶ 
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cr 	'1 
• 	(,4lict' 



g.. 

•' 

Will •t 	 IhI! 	 '• 	State . lriin ance ;uuj Coiscjjtiozi5 ol Syrrps l'1utuotis 
	I 59 (as amended from time to (i'ne) onJ oilier lutatjomtI./lrlrf, Uctrt applicable to Ihç employ005 Oi - th ES( Cwh 

I le/Sh.. will 	on p'cbjtIn ft 	prjo;f nI 	v'3r, Which nii;my be extended at the discretion of (
he Corpi1,ç1 in, lhr: 

ftdEvi(ftmI cs(m 	'U his/h0, Seico.wjll b 	k.,!0 :P: let 's aulun fi: Ii 	pot ioU of pr obIo, i 
Or (ftIIinj (Ire, 	

t0nij10 of ai';m>t,rnt on one 
niot;ti Innu,o of appointh1 on thrl tnorrtt) , 5 noUce in wstticrq on either side in 

terms of Eenpio%.-ee5'c1. 
and Cofl(jjfio, of Srvic.; legurt,, 	195!s 

	

Provided liwl i f the ser ices are l..ld 	 i 	ri 	rrci;i0, si sail be entitled to CIinii a Sum CqUi tirt 	the amousit c. !  for a period of no(icC at the sa, 	rates 	hch 	
- '1itimiij:gy I '-i. 

the (0ftfljltfl(j,j of iilç/f tpr servicec 	t1 	cast• , nt; 	c:r It , . 	'ro 	wImig, s'm..:I 
: soglc falls si tort of otto Ii 1 Or 1 I??/tt,rC&..rttO,V, 	. 

(I) 

The f1ppoilltmellUamid r;e, vice will be subject to tln IoJJoq 11.11916    (01.115 n'id 
COricijfjo,15 

It Will be on lCfllpOlaiy biis for 11w P'CS'.'I 

I r 	V- 

)23403.9 IIIAOQUARTEflS OFFICE 	 Tot; 01I.23134.3 

lip.
- 	 sij 	

EMPLOYEESSTAE:SURANC
ION • fl 	 4 /ODICtIIC h1 - 	 PINCiiutrp flhfAWANtc;J.O. ROAD.t,w QLPsi 

No A. 12(t.3) 4/ 7('ti:t M,jt IV ttJ IV 	
3t/ 1/ 	003 

MEMO.RA . NDUA 
Subject: 	

Oiler of appofrlt,,lont 
for the post of 	 utaQ 

 
go 

 tho Einployeo State lnsurce 

N. ..• . 	
Reference his/her application for tOUjfif 

	

 fr , 	
the undersiplir.  to (lie above por.1 flnd j is dtrOcd to sy Ihit on the recoiI1,ildaliu,q of the SnIecflo, Roo,d, i oUer a post 

of 
IMO Grnd II Iii (ha Employees Slate Jnsurance Cospor,t,on 

As ocomme, dd hy tim SeIecto Board he/she will be allowed to drnw n,i Inilu,i py sf fiSt l( ft I 
phi 	Non Pr,rtIi,1 Allowtiis. tit Hut IItaj list.. iii iii Ii siN ii to 	I  ,iti 	

will 	io be 
' nu.,.g lii 	 :s's mitIi.,p  Il•4 	•J 	

I 

2 	In case 
the candidate belongs to a Scheu 	Ct/S,,p 	irihe/OUC 

Communi(y, hiIho, appoin(,, nI will bo provij;ugs,l and 
hs hu rtjbjoct to VoiHirniftism of 

' 	hIsit,, clihtp lhi( IlnIrJu, hI Io'gi to a 	Uud(4 sd CJe/SclsedU:ed lribe/QBC COnhmnuni(y througi1 proptr Chnn0J 	If his/her cI itn of beionqirg to 
SchCdUl0d 

4 	

Caste/Scheduled Tribe/OBC Community is found to 
bc sls OR if time verific tion 

reveals that (lie claim of (Pie clrithd,t0 to belo,i9 o ( 	r t) j CJpcu or nof to belong to crc sin layer is hJ5 Ills/tier 
SOrVCO5 t,sl( 

e friu nato(j 1ilhwitti without aslqti,, my teiso,i and withou' Psejudjce to such 
'urtfsi r action that rny be 

under (lie 
Indian Penat Code for PIOCUCItOn of alse Cetti(iri 	I or Ihis pucpoq0 Its fun 

Iequtr 	to produce oIiqui decrisorits On th bisp of itt ii IuqIH, Uniitiq to be n 
Sched 	Coie/ lu,d,I,,1j lmil'fl 	ditd4Juj 	(I lst 	pi 	OppIiL 	to 

. 	m"icsnl/uu 	aiicjisJn(05 only) .. . 



\ • 	
• 	 • 

He/She 	will:..; 	be 	poGtod 

____ 	the present but lie/she will be 	 in India and also required to 
urujer lake (ours. 
I Ic/She will be govrnod -by tini Gnvl. u( IndiuR Naw Cniih ihutoty F'tii iilvi, i 	;, :1 u,,,,,, uI(us.liu bun (ii Q 1. ?(jO.1 n 	lfliplf%1e, itod in ESI (.01 )UI atiuli. 

1 Ic/She will not be ontitInj In LA,r)t rmil Injilillpth,o etc AjtI lftr  for 'ju'aiitiçj 1(11 IIIP(Jicl OKalIiir1,ti,n of kn joilling the polt hi th1 
(flsu1nooCorporatjo 0 	 n

• • 	- 	 • t 

The Coipoation does •not undeit 	to piovide any ieoldentlal 
flCColflfliOdjtn to its employees if accoirirnodatori is made 
avaihbte it will be incumbent upon him/htr to live in such 
accommodation on terms and conditions as piay be aphcable 

	

(vni) 	In 	coqe 	Iie/hn 	Is 	holdin0 	n 	posi 	in 	Cent, il/Slate cuvni mluvofitJContraJ/SJo 	tor 	vt3tdy his/heppoi,mnont will be Mitt on 1'n'necjwte abporphom 	 onvisaged Jr4  thi t3oernrnem,t of India Ministry or PerSpline) 	piic Griievancö arW Peri9nc (Dopn,trnont of Rr  Pomoi,ir,f mc Tràiv!(pg)Q M No28010,r/8bj Ltt( Q) dated 31 01 1986 (nIlJ (JovuInI,,e,,l of lndia Depbctnent of Pension and Ponioners 
Welfare O.M.No4112/85/p&pW d(ed 3103 1887 rid iio hrni will be 
nhlowd to be blamed on t tllcp porinnnonm Pt f oi'y, in the prvt office, All Iifr/ltvii C(II,IIOUI0rI wlI; 4Ie GovCIfvmL , t,,\uto,io,i ous Uody will b 

cmi his/her ;eIeae for a,)pulntm'nt in the, mptoyeoc Statq 
— 	 Insurance Corporatton and he/she will not be a'Iowpq to reve Ito his/ho1 

	

• 	parent Cadre. 	 .• . 	 V  

4. 	Unless hc/hc is a citizen  of .Intha, hc/.,h has IC) produce, a coit,f,cate eIigibihty/a(u,davit 
£ 	4 

• 	 1 5 	He/she will be renuiud it I 

	

- 	. ....... 	
Un UI!USII;flII 11 Of uIkg!ai,c 	to Ui Constitution of l:tdi, nt (lie time of his/her appoinliiitt 

• 	• 	6. 	He/she will ordinarily not be eiigIbl 	for ni  p)ii ilrI1n:l tiv vinr 	o 	i'r nittii, if hn/qhr, finn luau (It iii Olin liv r'q 'upoiprn 	A dnrliii ih 	 r'içt 	hunld t?p • 	
00 	

0 •  • 	
tiiljtt lItttJ tiloi sUwilIt tiltI itl :ICo1 ,t ( tc10, of obh.,q 

	

• •• 
0 • 0 	7. 	In case. 	tic/silo 	is 	n( 	fileseilt C(tiI)tflPrt 	It) IUI in Cnpl1 I quvt /Ctut • 0 
	

• 	flnvt./Aiif0,1,,,11 	Ihilly 	ti: •  lis'/ti.v nitty vin:n hit 	thu fiul lq 1iIS pljIc 	fltQfl9wth aeceIutaIiIS,, tt'v uj cuiiipfctc nain arid adds 'i s tc 
oft iilir pfiut 11i!)tQer,  0 	• • 	I Ic/Site may also please intimate is to.wheth 	hC/5tiih(j uojs frifflIy  axarlill)OCI by - 	 any Competent MedIcal Oord at tuo lino of hiS/Iicr pit 	 0 

• 	8. 	
In case, llolfsho :uccop(s tho post on teriii ;,nd COt)itiq;1 .r;ipiJon4 itj Urn • • • 	: 	Ptecedhig puraUr aptis. tie/she shoukj follow thefollovitvg 	pj jur j$1rflr UØ post:- 

• 	• 	i) 	He/She should convey hi/cr UflCOTIthIOII;II :iCpiI!vçØ Il wftthtg (p Use 

	

• ••• • 	• 	 LItIdOrsiytnif by Ii:uv,iu ifisiticdialely 	• 	 0 • 	
0 

I -Ic/She should fill-up the eilclosód Poh0 V 	o/AflOitIQ;1 Fprtiiin 

	

• 	• 	duplicate, cnclosdd wilt, this offer and send it to the 
upçersind by naiiie • 	0 	• 	 alongwiui Self-attested p:issport sie. photograph 	 ct 	lop ti li tio1iJ 

00 	

• 	 corner of tii Attstatior; I-ouiiTwa .r
flJ 	Il(ptaph tt1it • also be sent tuloisgwtp fiiIcj Sri 	

-'''::,. . 0 • 
itie offer of a11poi1 itlim, it to Ut 	.Wjhjt 	rçj 	 - 
will tie ;ubjct to lii/io.r t',ir tumid 'nilie,,li 	ItI by t Sli.iI 	Mtç1icnt f3onid aid fl' 	suc:t i I ic'/rI ie is M.1vined in :oi fa. t ii in (;l *:il, II .tq 	IspcJti ip MnWrrpt 

	

• 	I IopIta! • 
V 	CUH-ODC a — DIM1OD - fl¼flBQUfl, ROAD,— 	 - 

alov igwitti two passport Size ptuotoq aphs. A fr oval 
Ustlu, jul01 f( 1 '(Sitter is ie Ilcat 

• •• 
fl .  

• 	£ 

& 

N 



to 
examination addressed tothe concerned Medical Boarq5 enclosed In the event 
of his/her being found medically fit, tho Medical BoL'tj will Issue a Fitness Certificate and on the basis of the aerrie, hel the must joIn dii los 
After 	obt.ining'  
Dr. 	

ilie 	Medical 	Cer, 
duty Kb 

rg j K*!_ ___ 	 fl1u rePorl for 

i" wilowing Poperst1docurnenir, in onginal and three atlosled copiee of each of these certificakis at the time of Joining duties faihng which he/she wH not be aUowad to join duty - 
a) 	MriUILIIhtiO,I CoitIfito showing the date of birth c 	b) 	M 11 9 S L)ogcoe 
c)I Ioue job etc 
d) 	Registration Ceit4,cate from the Medlrt Council " 	a) 	Scheduled CfllflISrtødtilg Trlh/Oi ic' c tiii nto If 9pplk ni iiv ;, 	 J) 	I liulinvuq Ouk fiulil iii itII fuq iii 	If 

Medical Certificato declaring nwdica$I, fit 

'vjJliF.
9 Dr. Lor..hj Khftgsng IS fuittior ,7k _ 111folilleld li s tat till liii, placedulos •uier loliod I ra 6 on pre pace & bov munt be colliplotod and he/she should Join duties fatet by 242 failing which the offer of appointment shall stand cancelled and ari further correspondence shall not be entertained. 

I ,-.. 	Zorshin Xhamzang •u 	r 	
ic also informed that his/her afftr of nppoinifilent Is without picjiide to the right of the 1S1 Corpcnallon to terminate his/her solvicOs conse(luent UflOn a r'-ct3'11tof an nJvi, tepoil on the r 	 voriflcitioii of his/tic r Chataclar and Amlpc Nt€i t find 	rmc ty of Csto/Community Ce: tificat (if any) b it ic 1ppcopniate authority 

w 

To, • 	 • GNElAL 
VZOVellim • 	 h&nre.ng, 

• Ukhrul Diott., 	V. 

Copy fOarded for Info;irimt*onr;dnece,j, actiot, iO 

, ___ •• 
V  

tho 	posilloll vvith  
Or 0f 

may 
• • 2. Personal file of DOCtOr Con 	

U0 COthSe 

•,, ,V. • . ' • • V 

(I j' 

• 

ti 	 I 	• 

1,A  
ii 4,ln,flI Ihc,rui (it) 

c i,iit$.iiI tt 	i) 
p 	 Dr.Lii[ 	• 

• I.. 
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 tIEAOQUAU1E5 OFFICE 	 lel: 	01-2340-93 

	

-- 	. 
: 	 . 	• 	 , 	(: 	 s;1it4) 	

. 	 l: 	• -.----- 	 •k$t,) 	
EMPLOYEES' STAlE U4SURANCE CORPORA1fON 	FID 	Gi-: 7 'AV' 	ii.i.flti 	 :d f•t o 

.--.-... 	 I'ANfHrrp winw.c.i.o. IQA?. Nr.w OLHI-u2 

.. 	'• No. A-12(13)- 412003-Mo.IVC& IV 	 ante. 	1t/ .2006 . . 	.. 	• 	• 	
j, 	 . 

	

. , 	l•' 

I ho chniminn , 	 1 trn j 	 •Iniicfi,iq M.•tfIC I fleiir ct 	
(' IOPIRI ESI HC)flpjaf Com)Ix. 	 K K, Nngt, if - 	 I30siicJripu, lbnq Uo'id  

Now Do 	 c1riz±tL7a , .. 
L 	 , 	 lgig 

2' 2 	
The Mf2diCil Suiireidcnt. 

ri' 	 D 	ESIC Hospitai 8. ODc(rz) 
74 Prncj II11ioIJtlt) 

N. 

 

	

. . ..:?34 .. 	
.. 	 ... 

Subject 	Modic,I ExltnilI,1jo,) for flppoI,tJ1,I,,3 to the )OQt u IMO Gr H It) the 
1 	ESI CorJ)or,tjo,, 

!.tSI,/Moda, u 

2 it'? 	L 2 	 flU) (1IIflefr(t IC) • y tit i I)i 
l 4CI?th*  qk,, fr iui Ii'si I to IH I I*t JI ifly r 	turn i*iJ by H u 	I si ali, q t!tJtIL t I 3o ii ci to Iscultilill tits/her littit ; for 'ppoIn(n)4It to the post of IMO Gr Ii in the E S t ( orporIiq n  in 4•1T/JGru A' poiI c,nyuig the scale of pay of fls 8000 — ?75 1 'I)D! (with ti 1? 

Si ItHqh( II . post ) I in 	ihi rqn,p in ii •u pn( Iii ii hi ,P u , Iii, ilii iii oxmilimillull tIny kindly bo tnt un jini Ininu h ui.,Iy iii ul liii n oi t 01 Ii uu Medicil ii .,utj Is lü,wrdid to thIs otfk.e 
......, thou diter .... . 

Woxvhimaxg 	 - 

 IC114are, Iiuii,cj (Iurct'cJ to cont nA your oilrcn in pci o lionq ''th 
this lout, at 0 00 kA M shaip for the purpose upto

on any woikiiiq tfily,  4 tff. 
t(2'4l 	

I iilhtuliy . .. 	. 	., 'l.t.. ..,14 )...... 

YW  

p 

	

/
fj1t211 	/j2I tl1 fit. % 	

/ - a 	 - 

/..... 
- 	

I Ul I)pir( IOU l Nt UAI 0iy sit lu lui w 11th ii IOu tsdiit, 111011 i,tJ ticp 	1 y i ttr 

tJ 4,h4IflJ5, 41i3&N1  -----.--------.---------.-------.---- 	-- 
"1 

2 	D • Wbrabim JTharurrt 

	

1 	
Ar tI to 4114urn,, .un. i 	II 	h I,I 	I 	222 I tI I 2 	lilt MI lilt It ilsi:u,I itt liii, 11eI0tII1I igIv.nt lihUt? o il It 	ll'dU!J 0ale lrI 1iI)l 	t1';e fioIi 

tlizit Ile/She hwy rlvarI;II;Iy take two.papoht size 	 ;h 	lonw21h lliutl1I's at thc bruc ot appiil1q - for hisfilesr2lJI:1 t 1'2I fl llIRl$; 	I III1II( riiIvi:r•,I to e:ilI,t;ii:t hit' (llIu:o of hItt. Cit; , 11.111 , 1 of Ihi' \1i'iir:0 1Tharij ut tIn alJ(trI iliel tInt IlI lllove by 	14.02 06 
	any wor king cJ:Iy). 

3, 	For pol norn;iI fik' 	 II. 

	

..\, 	l. 



K 

0 

IU!ADUUAfl tEUS orFICE 	 1 P1 	C1t-2334O7II 

-. 	 Urf 11II hi p3 	 n  11: CIII 232347 
CMPLoYrr 	1IAtr It1l1IUAtlCL (OflPOflA I ION 	Fni 	Ott 71fl43f 

.1 1.l!t , , i,itt. 	tt.:tij.)t 	tt-.) ()2 - 	
PANC1413(P IIIIAWAU. C.IO. HOAD, NP.V )liHI.O 

No A-12(13) 412003 Mo IV Cot tV 	 DrIo 2) 
/ 	

2006 

To, 

I I IC) (ii:iti ii i:ui, 	 _...._..___i1%-OirtctCr\tv1edicat), 
- 	 - 	 .• 	 'hII1I1I!I1p I\AI flijI Lh''irf, - 	 iSt( 	f1oniJtnI, 

• 	: 	 ! -;I I IO?f lInt Ct)Ilii I'", 	 K K. fJriqu 
- I3iciidii ipur fliriq fluitf 	 CJCNNAI 

Now L)cItuL 

Thp MediriI  
itc 1 Io.'.Iit;iI F.  

4 I 'tii I 11. 	ii ill 

• 	 scolkata(W.BJ. 

Subject: 	Mciicil f x;i,,iiii.,tlun for nppolntrr ci it to thc po;l of IMO Grit In (ho 
liSt Coiporition. 

S k/Madam, 

I flu iIiI(1:ti'it hi 	:.y tti:I ii. - 	POppy Jk 
is requned to be iiiodicnUy eimined by the Slankfii ,q Mcdttii 13oiid to ascertain his/her 
r)hysical fitnr,ss for appointirient to the post of IMO Cr It in ttr' F S I Corporation In 
(ic,i,p 'A' ticil  i::u,fyirulJ h''';' :it f piy cit If'i 11(11)0 -• 27i 1 :,'t)i%'- twhlrh t n 
P1'l 	) 	I 	(1111, 	IIIII*'I,It,,, 	III 	 t 	tIi.,I 	IsI/hi''i 	iiiiituI 'rflh!ihilflItf)Ji uiiury h'.titdy ho 
flU Ill IJI'II ii IIItIrI ti:itIy 11 1 (1 fl 10 1 Op)OhI of tluo MOdh:ft I 	ii Is toi war nod to this cHico 
miii icuJlnteIy, II u'nraltr'r  

lU, 	- . 	 Hen 	tus 
ItlfIflIOiO, tiUjtuJ chii,'rtrnl In 4llltff4 .i'i s"ttirri ii l3filit.111"lonU wilti t$iiii iiuit''i at 9 00 
A M ntini ti fin II in, fnht ,inii' I iphi 	*u2 .08 	 On flII' wuokhy dny. 

--,' ,4• 
•2 

A- 

Yours taithfufly, 

7•. 

I-OR DIRECIOR GENERAL 
jiCoI1'Iso 

 
folmilded for ii itin i,r.hoii ai ut i i'tas v adlim to. 

13, L3I111, l3iii1  

' 
'oppy.H.*iir.Lk 

'7I,.)/ 	. 	I I./'Iu 	Ic 	•itvi itt Iii i 	I tutu 	Uhl 	p 	If n, ciii tii 	' unIIIlI 	I l, ttit 	ii cjir,I 
IhCri,d at II u' ttIuIir'r..'s (ji,i Ii 1II0VO no tin 	di ti it ii rtø nii liii it 	I It IV' viiitf 
U,:it I,u'/du,' lu:uy ii,v:ni:liPy I:uk,t Iwui ,I.t''luilIl 	Iyo I'IIUILIIII;%pIIfl  nhtiuuqwdti lutin/h'r 
ni (Iii' tutu 	of 	upiput 111110 liii Itu'i1, 	1I1( (III it c',iu'i,irtttjn 	Ihe1tir' is tU1111131 
ndvisd to couul,cL hip uitrt.e of thu Lh uuiuiva of thuo Medical Bo.urd at the pddres, 
urnuitunned above by 	2492O6.____ 	______________ (on any !-4 	 - workuutu slay) 

r )— 

	

- t 	w.ui1 a •t -I 
iI i \\v AMI A It I 

3. 

• -. 	.- 1': . S.: 	• -S 

For per canal We 



JJ(. 
-v 

oxnmitintiati c(bod to the 
Corc,f1od MedIcnI HOaft, 	

ft ev 

• 	 or 
Ills/tier being found medically (it s  the MicI 	oe,1 

encio d Certificate end on flue 	of the annie hal &e mush Jofti du iv) 	Aftor 	 Obtfljhi 	 -th 

must repar for 
.- 

QUUMftTx,.jjj1 	
etongwiiit the fohlo 	PaPers/cIocu,,ç In orug,flg and three attested Copies of each of 

thon ceittlll 	at tim Iiuie of 
joining dut,nq (nhIlfl with I Im/niu, wifi nut Ut, uthuwj to Join duly 

Matriculation Cerilficato Showing the doI 
M.fl.g OCgroo; 	 of bhrlh  

C) 	I louqr Jah, 'Ic d) 	fl(hIiflhgfl,. C,tfli1 	ii 	MII ni 	OtittlI a) 	SChtflhjuJfpcf Cn(0/SCIIPdUIed Trtbefr3C Cer1lfj I) 	
Rollovirig Osdcr from Ills pesent 

employer if Rny10 
oppi. g) 	

Medical Certificate dCl-i,g 'fledicafly fit t. 	1
I. 

Di 	
- °pp! 	xih. 	

Jg furl her 
Ormed that all 

the procedt,res mentioned In Par,
en 	pago & abovq, mU.q be 

npleled crud he/sim should 
Join duties fntvj by 	03Q 	

falling which offer of f'pOliiht,p,1 simli stand cazucotled an 
any fumier conesporIdonce stuulf not 

eii(og(njnocj 

	

Dr....popp7,feiftXlk 	
fliq 

his/tier offer of npp0J,,,,111 Is iihit lflcIUdIce to this r k2lrl of the ESI Co1poi  01101110   
utunln hlhflinr 	 1jp,1 Upon A recIipt of an Odyerp rpo,f 

00 the, 
ficifilon of 1'1s/her CIjaract, and An$ecdeflt5 :i'id vptrj 	of Iflict (it any) by tire n,n01 "i.itn auui,y 

- . 	 •; 
.....l......... 
.... 

......... 

N 	

.' • 	 To, 

Dr Poppy 	 --.-•. - 
C/o tft. •Prit.rm Hnl%rik, OLd.j orth, Director roo1 incl Mk Ciii 
M inn r,M...,. .1.. 	 - •......... 

P O! t)Inc( - (JR Liwi RAL. 

Copy.forw,jj for inf0, cu1;1tjui ill (I 	 y actron to - 

- 	 Ii hIu 	ii fItIt hull 
tiui 	hl 	hun 	 u't 	1111:nq 	or 	 ltj;s 	 of pi :i,r iv- miut,,1,nII lnj thri 	qufIu- 	In chtr  f'or -u,ml film 	 COOn Sr of I )nubns 	''rinn I 

nn 	ru 

ANIU 	' 	tlA 

t' 	1 	hn*tu •1t r1I!-  

•''.'!l' 	

. 	 I 
- 	 1 

2. 

.. • 



1 

-F 	
14 

If 

23102213 

	

IIrAuauAfl;cflq on icc 	 Oil 23234002-03 
I 	 r;m ftii I?qq 	 t"' W: 	Ol1.234937 

qq EMPLOYEES STATE IUSURANCE CORPORAIION Jx 	O3734r37 ,rr, 	m 	 1)ij 1IH H 'HI 1) 'i i4 trt 0? ht'p //05k, flIC lit 
PAUCtIOEtp BIIAWAN, C.I.G. ROAD. NEW DELHl-Q211 	 .• • 	 ...l1;'t 	 . 	

H  
1( 	 .t,)'q7/ 

__________________________________________________________________ 

IN 4/ 2003-MedIV.CoHv 	 . 	 Date: 	/ .2006 

MEMORANDUM 
I 	3 

	

Subject: 	OIlnr of nlajilh't ,s.e,tt to I)r. Pppy J 
(or tim poet or litsuranco madicnit Ofticor IGrado Ii In the Einptoye*' State insurance CorporatIon 

- 	. 
N 

IOfetor;c I iir,/l lf?f Ill 1plic.1 lioii (or ecr(i'titii4 to II r nbQv9 post and s ltitesvlow, Ilia urtdei si çpteci Is dhoctcd to eay that on thn ' 	 o,t, 	Jntlo 	of ttlR • 	. .. 	Selection I3onsd, Dr._.__.....pQpDy.JMjk 	 Is otiotrd a poI of 
• IM() (incin- in tim fiiçtIuysitn :hth iuiu:umce (titp(ii ntiumt f'.ni I ('ont mi,mr',,'nt hy tIm 

Solcctioo Uoird lie/sub will ijo allowed to thaw an initial ny Of 1000 279 - 13,5001-
plus Nori-Practicinq Allowance at the usual rto as ad lissibiol He/She will so be • 	• . 	Cfltltlrmd to other atlowruic 	n nth,rissii,Jo. 

2. 	In Case, the carididaja t,us to a Sctiduli 	CtSiidId 1til)Q/QtC • 	Community, his/her appointnient will be provision1 and will ba aubloct to verifIcation of 
his/her claIm (hat he/slip Ijlori 	to a Schedued- CnstefScl,eduIpi Ttibc/0E3C 
Coiiitiriity throtigh proper chnimel 	H lmiflir c 1 : 1111 1  at blonçiiig to Scheduled 
Cntc/Sr:litIt,JI 1 ribe/oRC Cnmvtmity. . 	.foti'id to I.n i;mk 	Ofl . If II to vm ifiçntIon 
novonkm (hat (he C1.11111 of the camRlkJa(n to bolçirma to Otr..l3;mçmt 	 or not to 
belong to crean liyr is •$nby. .1 5!l)r 	pn cr5 will hottrim itm inted foi titwith wittinn,( 
iisnIçpmImm1 any ,n:ii.j,s timid w*tIiii,mt rimpmtfieo lii ;iicli flitli'i ni - Holt hint mimny hrt tnknn 
under tito Iimdi;mni Penal cu(fu f, mi ndui,ticij ot t;mI 	Collifirnin For this pun uo, lir/li 
is required to produce oniqim ml dOCITSIICTtS on the basis ul • wtmh ho/sho claims to bo a. 

-.Scimeduted Casle/ScIenjitrti 1nil'/OI)C casmcJü.tate 	(1 his pare is nimpcahic to 
• : 	I /OIJC cat idit la!o; only). 

3 	1 lie appomi itmiment itid rr'1  vice will be suljoct to I' u t.i r) inmcj fullhvt trr imm. it id t.mnnlmllo,ir 

	

(I) 	It %vmtI ho nit lotiqiom ii y Ii vms lot hIm pi rom ml 

	

(it) 	h- Ie/chr. will 1)0 (r)'uIPt( by the 	mpkn-oos ,  State Itii 
(.nmoi rmtinrm(f(;-iff mOd COti(IillOI;' 01 ;o %'iC(' 'qtJtrZi)!, I 9'i9 (as 
nniteimciocj Intui) tittue to tüiio) atitl oH mom flulo'/tCulationsJliisti Ut:hosmS 
tmpplicabtoto the Ottmptøycos of tIme ESI Conpotrtlionm,  

• - 	- 	. 	. 	, 	t 	. - I . '' ,  
I It'/'I,' will l'n ,..i tiit,Im:,li,,., lu, a 	i,loif iii lv-m) ym,mi. ri wIml.li 111MV tin 
nxlrn it hid :it flit' disr'lorlioll of Uto Comiior aiim t Iii Iho it idividnmal 	pr'q iii id 
his/I inn sotvit:n will bn tiahto to let nmiimntluni niunirm the period of pr abnllot s 
or nit n inig 	(tin t,',ii;moi amy tmnmn e of - flflioinittimn'm it Ott one iiioiiIti 

100101' of alipniiulti,nI (itt Ilium ttiiitilli' imoilce Iii wiitlmiq 
on either skin hi tennis of ltnployees Siato Itisut alice Corpolatlun(Stal( 
arid Cotidillons of Service) Regulations, 195) Bi 

	

- 	• 	• 	 . 	 , 
Provided that it the se,vicm" air' i,niivaIcJ lug Iiw,t! m ru i njch tot .tmiminli'-'mt, tn -qsl ivi 

talL be entitled to clniuim a stint e' aniv;itnimI o (lie ;ttmiouiml of ttiFliCt iy pills allowtitmces 
raperlod of notIce at tIme s.-uno rates which lie/she was thning Inmmedialoly before 
eletitmtimationm of hmi/h,rmr scmrvicPs or as time case rmmny he for tii pniiod by which such 
itir.o f:ilbs •i toil mit ii, u' tutu uP i/Il., ,•. i*ti ifi , WAV -  •• 	- 

(Ill) 
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U 	J.1 

wlI 	 b ajotIöd 

..A3AM.____ 
for Iho proent but 

ti'/chn wUl ls Hablo to be ,pvtçi npyhero 	India nnd also toquirad to 
Iiridctfnkn fout!. 	 C 

I InIhr, w 	UiivflhliI; by fun, Uuvf. of .lnrIlo 	Now Contilbufory 
f''rion Sclteuiue eUeciive form 9 1 P14 R41 	ijrtplemented in ESI 
Cot poralion 

I lt'I'jl,n will hot be enflfed to T,\/i)A OrstJ joining Iitiiø ole nilhor tot 
nppcnruig for :nccflcat eXtInlion or for Joining the post in the 
Employees State Insurance Cotpnnllon, .' 

	

4 	. 

flu, Co,potnhlou does not unUorteke .to 'providB any ridential 
accommodation to Its employees. However, If accoinmodallon Is made 
available, II will be incunbent upon hUn/her to live 'In such 
ncconui i soc hUon on trim nis at d cot uhf lot is its may be applicable. 

In 	case, 	he/she 	is 	holding 	a 	post 	in 	Cen1caI/Stnt 
Government/Cerst,allStato Autonottious f3ody, hIs/her cppofnlrnent will be 
out immediate absorptiOn basis 's nhvIsaged In the ('ovniui,sscnl nt hsrtfn. 
Minktry of Pr,r.ogu,nl, Pubflu (IIovnnooR nncj Pertelons (Department of 
Peisoruiel and Tiaining) O.M. No.2801615/85..Estt( C), dated 31.011986 
and Government of luid,a. Depaitrnont of Penio,s nuid PnusIoieta' 
Welfare OM Nn4/l2/851P&PW (Jtlt(d 31.03.1987 rind no lien will be 
allowed to be relaisied on the potvmnont pof, If any 4  In the pnr ant otllcej 
All lilsIleer connection With the GovernnientjAutonomoug Body wl!I b 
severed on his/her release for aponlmenh in the 'Employees'. Stntq, 
losuratice Corporation and he/st te will not be allowed to revert to his/ho1' 

- ,.. -'--- 

(lv) 	P fe/She 

4 	4, 

  

 

 

I 	 4 I 	. 

 

• 	 ' 

4 	Uusios ho/cisc k -i citizen of iridri hi/ Ito it is to produce a coitifucala q 
WO 	 eIigrbiIIty/fIrdavrl 	

i\ 

5 	Ito/shin will be ft qsmtd to tke an oitli/ini' rut alflrmaliou of tlIe9laIpp to th 
Lonsiftutlon of Iptdu, at the time of his/her appoiittittiii; 

' 	P 	tV Im 
Ci 	I fr'/clso will titilit, tiily itol be elig4i1i lot ij ' lOi(4'titOItt undnr the Ipr put ptlQn If 

"42W na.; lie/site has more tli,,s one hvuiil spouse 	A d,ctnr 111011 In thIs Itipto plioulo t 
 tit,

eubnslfled olongwilli hl4Ilic'r lcceif u,i.,e of ollor 

74 	
- 

7 	Iii r -co 	Ii/cIse 15 a 	In ecusl 	 d in souse CftIr at Govt iStatQ 
47 	

Govt /Autouiecnous liody etc lte'cii ,n-uy leicr 'n ii tilt' If ici fRr Ito II ls pf!l9 oIoligwith 
his/her arc'eptirsc...' Clivilitl i rtriqlr It' it Situ' itiri 	 r 	ni iii Ii'' bIr 4 stJtu$ ('liIJ)lQCt 

• •' 	••'•• 	• 	 lie/She riuny alsu glo:st' utt4nslIi -. ;t to v4ltt'UsL'I 	'4.l;t1f bc'is InUiiitiy r!nh,ItslcU by 
• 	•;-:' 	• , 	isusy COhIlfietWil Medical tJnu,tI ;tI 11 to little of j ti',7/Iii'r ;i 	i.lJth?UiuIIt 

- • ' 	' 	• ' 	8, 	lit case, lie/slip accopt 	Ili 	oii tr'.in 	:irf CQiHt(ipI4 	1111) tli.ottnit In Iluri 
• 	• -. 	: 	precetlitig f)aint;raihc lie/chit" citousfif fctlt,w flu' tIttII.ViIIit 	! PA tr Od 111 , 	si fi(Iis 

I) 	I fu/&Iit, rtsttulrl coitiy his/Item uriconditui al acg;trico itt iwY011110 to the 
undersigned by statue imnn'dizttetv, 	 . 	 •' '' 

• 	 ii) 	I le/I ti' nhotild fill iqi Use CISt!OSetI I"olu: 	Vii 	 Fe: u 	In 
• • ' • ' dutplicalr enclosed wUf.s this offer and s:iI it lo the Ulrsip:iCd by name. 

itlongwilhi sell •;itteslpd ttot sire pllcl't)' :ilt ttfUd 'on ' tló Ic-p t icjhl tinuid 
coiner of the' Aut'l:,uu'i, I 'siuu Iwo 'lf : ,ui'u'tl 'MJUI lJn ul1ol:s ; , Ii iiny 
nlrin hi' sr'uii 7,i('u1,l0Il, fith'l h,,t,,i 	 • • 	• 

I i:r nllr of ;lppr,uuilnru-i-t tt• 
• 	• 	• 	' 	'onp'r tfpi5tj" will be Subject to iii'/lti'i L'''ultt7 hr.lcru(l (iut:v,tl 	ii I''? (I 	tillttJlilçJ 	1diciil lJniitti l  

rs,icl :t' 	'iirtt I,e/sl,i' Is ;utIvI'fr'J Ict r',)itl: 4,(l U": (.;ii'ItlIlfl 	Stanthity Medlctsi 
tjooid/Methcal • 	Su;c into: 	 E t3. 	• ' , 	I 4ospita, 

CUMOUC, 13I1VIU1ID IIAJUJ:URI1L'AU, JUK',, KULKA'r/\ 
alotiyvitli tv,t_ 	hIaScI)1JPi ';l.u!. l - lir)l 7 U;:r$ti 	/\ 	I'7;ti I(.YI1I'( ztI.74.:iil lsi/iirr IuICiJiCsI 
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' is 011clOcod. In the eve n t at 80011 

k'yl"  ls '~ (Je a Fitness ]us[ join duies inif"'odiately, 

Medical 	
niust cerificalo, 

10POn for 
lu 

/documents in 
se certificates of file tinle  o f 

join d uly :. 

applienble; 

Is 	further We ' Page & above Must be 03.66 failing which 
er  esPondence shall not 

is also Wormed 
lit Of the ESI 
an advors C01 POration to 
acily 0  Ce 

I"POrl on file 
f aste/cOrnmunity 

examination a dd,essed to lhe concerned Mo(li c  
1 , 10  tv, 0(4  Or his/her being found medically  (I, 	
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Certificate 
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VITAL— ASS 

original and —I 	sloripwil Nee 81(ested copies of eacil  of  lile  Joining duties failing which lie/she will 
'lot be 

-1 ) 	Matriculation Certificate showing ihe'dato 
o f b) - 

	Degree. 	btrill. c), 	House job etc: 	 41  ~~d) - 	Reglslration Certific a te  
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Medical Certificate decl 	
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er Offer of 	Chan –SaLka 

termi 	Poi"IrI)en_1 77_- ----- 01  nate his/tier servi 	is without Pirejudic—e 'tottle',—ig verification 	ces consequent uPon a receipt 
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'AM fAm ft- #ffn orrit;l: 	 -11334 ,0pl.03 Oil 

15ky" 
4. 	EMPLOYEL'S' 3 I'M E INSUl*iANCF COUPORA'I !ON 	Fox: 

411.11 111 -till. 0n. -.14 1 
PANCIlUEftp 13'11AWAN, d.1 G. ROAD. NEWV UU_.LJJJ( ~) 

No. A-12(13). 2003-Med.IV.0 01.1v 
Dole: 	2000 

M.EMORA N D U Al 
Subject: Offor of app o l il lillell t to Dr.' 

for Am Pont of h1611ra ll  F4 0(lichl"09f1cer Grado-11 It) tho C-111iiftyces, SNIP 1111suranco colljolatioll. 

J . 	 ....... 

110fCfellCe flir,11ler 	mioll (of uetcltlililwnt If) tho above :iPfic, 	
1,1051 Bod 11111eiview. ill(! ulldelsifIllec .1 is difPcied to sly lll ~t 	

Fit 
'01011 Boned, Dr, 	 tho-recoll'Illencinfloliq of 11 )0  

IMO Clin l in  11 1, 1  i t,, 17 1 , 1111 , 	 $A (111mr-11 it poill of 

	

""" It Jet  'PI 	-A4 10 CUllittlefided by ilia "011uctioll 130.31d fie/she will be allowed to dr,-lvV'fj l ' Plus Non -PiAdidliq Allowance ill ill(% 	V,10 Y Of - R-9;8000 — 275 — 13.500/. gua l i,11P aq 14"ImIgsible" ,  H"/Silo Will DISC) entitled 16 othor .11lowmr.rn w; ncflll j,:!_ J  

2. 	cm;o '  bi'lolm., to n 
coillillullity, his/her rippoillif l ic- Fl I will 	(""Sle/Sciledilled Iribe/OBC ba provNiollvi Ii 	 All(f - Vi~ ilfo be :Subject fo vetifie fi tiol, o f F . 	I sther Claim Ill-,)I 
Collirritinit Q'ISIO/SchpdUlfid Till /0 C 13 Y IlIf0 11ill ,  
CAs(n/ScIli7(Itli f,d 

to bc 	OR-if Ifte verl(c6il6ij. 

	

I y is JOuild 	false', teveals .  that tile Claill, of tire c' andid )z 	 ate to beloft to Other 8ackwatd'CIaqqv .belong 10*0earP layer is hnin or not to fiW1117t,  nnivicn't will lin tritlillrinled, ,  f t ) r ll lw lll l  Vv i t l loul  nnMilillillif nity tiNtin fill  'illjf l 
Under Hle Ilidizil l  lieiill 	 f" I ' ll" r  A c tion that 1111 9Y' bo 16k6n C0116 lei plodl 

tequiled to prod C* 	 C'ellificata. For thig purp ose,  tl  u e origirill d 	 e/she 

	

octiftlell  s of'  (Ile 	of  `lticll Ile/ShO cl.-lims to ba A CaSICISCI 	iled TribetOLIC. cagiLli 1. %-A 	I led SC/S ' l '/0[JC Calla  

	

pnin 	oplili c"ble  10  
-%.em m 

R~ 

The nlipoitit, lie, it Illej splu ic  0 Will be subj i ! c l t o  if, (,, In Il nvilill  colldilloilf. 	 IfIlms ntid 

It will be or)  lellipotaly basis 101,11114-4 p1lorwill, 

I-le/She will -govelfleff by. ,  11 10  I- moloynns ,  MnIn C(li  
3010ce) ,  I ~egijlatlotls, 195' 4 M .7, Of"elltled 11 0til filite to filne)—lild other Rilles/Regulatiollsllilsltuctiolls 

OPPlicable to lite employees of the E11;I Cot p ul  ation: I 
Owl. 

If ,1SIl1 ,I will Ill" M 

	

fill it I%#.IfqI4I (If two Yeals 	1111ch may 130 "(10d fit 1 1 1LO discfellion of lite C01I11)rRIio1l in the-!ndi 

	

Ids/her service will be  liftblo  10  jell , 	 Mid vidual cnq e .,q  
diiiiii i , 	li lt- 	lI*, lllxl1i1l1? 	4il  

r1lipoll 011 Ivi I I fill thleo montli's tiollco In wfill?111 .  

	

oil either side Ill lelillq of F1111310yef's* 	Illstilance Colpolatioll(Sliff 
Is  

AndC ritlillollso 	elvice)Itelitilatioll-t, 0 

i~~*,:Piuvided [loaf it tile selvires all. lel 011ie ',%le t  I 111MIM111 oll stic,  I IV '  I 	1111IIIillioll, If) clailli a still? c(Itlivilleld 	:19100 411 	hi!vher pay of 11611ce .11 tile S.1111c,  fales which 	vvwq rlinwing immemn inly  
ot  ~,!% lilt ,  raftei 

nholl fit tille ,  millillp'llfive 11tollIll... 

I 	.1~ ~ 



VIA 161VIk"' ,  

N V, W;p 

He/She 	will 	1) Cq 	posted 	a t (IV) 

for 11110 prosont .01111 
IN 

E~ /-'%* flft -111' Iuli gin )-Mod (tit whole In Itidla and olso,  icaulied to 
titidininke loties. 

M 	He/She will be go4erned: by the Govi. of India's New Contributory 
Pension Scheme 6116clive form 01.01.2004 an Implomented In ESI 

11, 
(vi) 	I le/She will no( be entitled to TA/DA arid joining time etc. either :for 

appearing for medical examination or for, Joining the Pont In the 
At 	44 

(vll) 	1lic Corporation does not mid ,~dakx to 'provide any residential 
accommodation to its employees. However. it acconifTicidnIlon Is made 
available. it will be Incumbent upon him/her to livo In such 

its as mny be applicable. *OVY 	 accoi tit nothilmi on temis mill midift 

(viii) 	In 	case. 	helshe 	is 	holding 	n 	I:iosl 	11, 	celitral/SlAthl 10  
C  'ovo mimmil/Cettiml/Stalo Avloil%jillown'Body, hInthar inippollitilinlit will be 

-inniumit of India, oil immodiale absulplioll bnsIs as envisnUed In the Govt 
MInKify of Versocinel. Public Grievances and Pensions (Depattment of 

	

Atycy 	 F-eisonnel arid Tfaining) 0M. No 2001615165-EgIl.( C), dated 31.01.11980 
0 	Flats' A 4N arid Govemmetitt of hidin. Delmomn.tit of Pension mid P tislo 

slid no lien will be Wvllatf, 0 til No 41121051P&M. dated 31 03.1987 
nitied oil tile pemirltiont post, If any, Ili Ilia, paten o I n1lowed (p be let. 	 I I icfj 

imotillAuidnomotim no y wl b All hig/her cotmeclion with the Gove!i 	 It q 
tit th" 	ml nevnioul oil IlIq'illor folonrl" (or* ollf loll %if INOV 11 

lommittice Guilmialloti alid helshe %%ill not be allowed to i0ved to hisifildl 
parelit cmirs.- 

In I cili,-rtl (it lmii.i, 	lm.q tfj jitoiiiwo n roitillcrite q1 
(111tilbillty/all 11:101 

U 	Ile/she will be letiti l led to take all ItI11111.11(F,  n b 'lHillilatioll of ellegInji6p to thil 
Constitution of InCliP .11 the titike Of IliS1. Il .('I 41S.1)011.111 11" 1 %t 

-lelsi fit will Uldiltailly 1! 	-1 0. 	1 	61 be "el"g i l .  e of 	pp ~'il 1, 1 	~lnwni under Itie ( -,,oipoi 
lie/she his mote. thmi olte fiviog spause. 	A dccln; ~iiino lit thin inmelif 91101110 
Stibilillied alorigwillo W-11it- 	-111 , i 

III C.-I -, v r I losl lr~ is at pl I,  Set it 0~ 1'11 I 	in ;ome ceph 3( GOVI isl4lil q 
GovIJAutonomous Uody e1c.. lielshe hily plesste inlimale the fact to Ij)IS'PIf1cD, ,  Alonovillil 

r 	)II .  )lqyer, his/her acceptance, giving complete imme.wid add:F.!F-s e1c. of 111$tlj ~ pie 
I - le/She im3y also pin;tse iiihimil ,7 t1s,  to veliether hv! ~ he lv)d beell ~ flllp ~ lqnlly 0-yrim;1lial by 

;if Uomd at Ilic tiow VI hiShIL'I I%:VV)QV -, Cillp any Competent rococ 

In C-IqL-. Ile/Slif,  riccel"Is Ille ponl vn lem'- aliff collijillailp Iiinjillimpti In 1110 
11tv 

11111lu to the 
undersigned fly mimi-,  mimed;ately 

I 10SIle shollid 	 A 	In 
duplic.11", -Vllclo~vd % ,,Otto illi ,.% 611m aild i'vill' it lo 1110 .  U11dulniplie' li by,  11.11116 
nlolm With self llt"r.trol po-npoll !:i.!f- pholmll ilph alij,<V. Ll 01 I'tilo tup 11illit lippd 

All,--,I;iIijiio I-omi. 'Ivvo sclf-atlo
~ 
- 
. 1tif'I  IN, 	 p!jq  1, 

Itly comei oFt1w 
niso be scist alonqvilh bifed fumi. 

III) 	'I lie offer of ililiciiiilm-fil t , ) I )i 	lionikmichall 
Ill bv a !3ljjtjplliU 	Board will I)(- !. bi-11 lo I li , 	-P twiliq ImitiO met 

, 
ho 

StIch - 110,11te is advise 	to cmll--10 llll~ Chaill 	I #j 	- 	
I 
ujil, p!oj.  dilig Vc-Mcni 

COM- 0W,--D1AII0TlD JIMIMUH 110AD, - J0YA,-.JrULXATA------.-- 

alotillwilli two 	jAll1!l ~sj1lq-Il-, 	f~ 1.11m.tf  lt!lll!t ilbuill Wyllef modicil 

4 
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HEADQUARTERS OFFICI: 

	

'I. - I 'if 	votil 111ill I ) list 
INSUPANCE CORP '  let; ot 	 ORA 1 1w,; 	F!,j x; 	1 1. 2 3134 rsi i 
114 	ifl) - 0 2 	P: 	0 C, f I C. I I  PANCIlDr-El" MIAWAN. C.1,0. n0AU, NL- VV Ut-L.111-lil 

..No. A.12 ( 13) - 4/2 *003-Me.[V-col.lv*". 
Uaie: 	2000 

To. 

The Chairi nan , 
'Thn Piractor(Medical), 	''.7 ,  Slandinn Medic.-Il Floald. 

Est I lospitnI.Colliplex,— 
H-M-Walripur, fling Road.. 	

NAI W 01111. 	 CHEM 

TIM ModInni S tilinti rl i o , 
ESIC Hospital & C)DCJEZ). 
24-PP(g,~nj .,-(S oU II j),  
J~ Olkn 

U  -1"1-: - ..S 140cl: 	MO(IICPI F' sittillol notion for appointi llon t to  I 

	

ESI corporitloll. 	 I ' (' POSt Of IMO Or-fl In ilia 

Sil/Madrvii, 

alit dir cl ccf: 10 SPY thit Dr. ftnihanchan 
; ,̀ . 9  requited to be oledicrilly. Pxvii n illo  ly, 

A2 , 	 rolt"lis filli/fier phynicril littirmn f n ' 	I;o qlallo".0 IiiW11CO 	nlcl to ap 
to [fin post of IMO GrAl Ili (fin ()f.,,., y cof 11'. OUUO  

	

3 	0 (WhIch Is a niedical 11101 .0101 0, to request. that hi s/her Inedical examination may kindly be aftariged Inimedialeiy and Ili e F (VOlt 0 1-111110111VIctilicni Ponicl in 11ninly, 111tirpt3firil.*  

E) 	'n ik W-4.!Knf ~ q-A 	 .0  . 1111-nehan Salkis 
i 	thel4ime,', being Octed to c ontact your polsOn 1110119 with this Inlinr nI Q ()o W"'S11.11 P rut 1110 pill p s 

01,  Sily walking day. 
'it ART. P";, 	

youls 1111111fully, 

~Ie  
1 .1-~ ;:~i:: &VIRi. 

AN'.. Q1. 

11  VIM) ,  I nIN a Petceonsit y nco, 	
DMEC1011 ar-ALUAL 

V 
I" ME 	

ASSMJ 

dvived to fInt 1110(ficoll y  vy.n(milod t3y Ille M ~Idlcsll at 011110 fiddiess Vive ll  nbove ort file Acheduled 	notl tisow  ri,~ rp siolo 
t"ImIll 1 11 /slip ellay hiv:411.1bl y  I:Ikn 111111/11 - p r ~1~ IR" 

INS11" is hisifinr p 

	

	sect to cont.-Ict 11 , 1r,  cillict OF 1111- C11,01111aft of 111C 1%,04~0 , 	'it the nddit-~q!*, 
dvi, 

#Ili lied. above b 	 ";W Powd 
y (till 	filly 

1 
j4 -- - T' --  3 	For peisonal file, 

it ! i I 

M 1 14 A I I 
I)its- Ottr 4  

4 

--l-wMMM'', wv-!O~ 



9 ~ 64`f6i4~ 1*~*~O? 

	

IIEAUQUART ~nS OFFICE 	7t)t: 	011 -232 34002-23 

	

1 1. , il;I141 -fmm 41 , 11 PI'lly - 	frto V.: 	(itt-2).1 3453? 
EMPLOYEES"ITAI E INSUnANCF CO!"tPORAT ION 	;: t% V - 	. 0 4 1-2 3 2)4 Ft S 7 

'1114111 11;1-1. 	:14 	- 	I tit 1)'//051c.11lc.11l 
PANCIWEEEP 1311AWAN, C.I.G. ROAD, NEW DEL111-U2 

No. A-12(13)- 41 2()03-Med.IV-Col.IV 	Date: /,200(3 

MEMORANDUM,_. 

U bJ a c t: 	011or of uppoloitiotoll 	Chongtham Nmn4&mmnL t to Dr. 
for 1110 post of lnsuoran~e M;dIcFtI, 0 	-11 In t to 
Employees* State insurance Corporati oll . 

Niq~xpoo ~ nelerence hli;/her npplicntion for tecrultment to tile above poEll atid subsequent 
IliJ0,VI0W,,,L tbe'undorslooia In (lit-(-(I I nra 01-11 ill Ilia fecominalldallons of Ill" 
Selectlon't3osid, Dr. .  Ucongthim  Viar  tiomen .  Is offered a post of 
IMO:,G.rade-11 In the Employees' S12le Insurance Corpoiation. As recommended by tile 
,Selection Board He/she will be allowed to draw an Inilint pny of R9.80no - 275 - 13,500/- 
plus ~ Non-Prscticing Allow'aticn nt lion ti4uni into'nit admI!;vIb ,'o. - HO/She will also be 
emilled to other allowatices as admissible. PM,~ 

A' 
in case, tile C.Indicinto ImInnipt to n Schocitilml CiinIn/Srhethilml lillifwU110. 2 4  ' 

ConolnUtilly, himAint nitivoloilmmol will Un Itlovildallrol rilld will fie atibloct to vatiffenlion of 
1111811 	befoligs to a Scheduled Ca3ie/Sclleduled TfibefOIEIC 

Community through proper channel. 	If histher clalm of 'beloriqlng to Scheduled 
Pa'ste/Scheduled Tribe/OBC Collin"Inity is fcotind to be fniso Oil it Ilin verificalifill 
~Ciiotorolklllrot tho-o rInlon of ilivi entitlillitin lit Istiltitill to 011im litickwsid Clagaes or tiol to 
6elung"lo cinam layer Is Ittirm. hisliter services %vill be lot minaled'foilhwith witiloul 
assigning any reason and without prejudice to such further action tha m. y b' I ;% a laken 
Lindef.Ahe Indian Penal Codrs for P'Foritictioll, of Inlro colillIcAto Fof 11119 pull -mma, lim/ftlin 
sitaqttliod to pooduce niftiliorol doctinteltis oil ti le b,,SS o f w I l I c I l  11e l .  Ile  clairliS to be a 
Scheduled Caste/Scheduled lilbe/01011C candidate. (INs Pala is applicable to 
SC/S1708C candidalesonly). 

:2-11to rip'jolidiiicost moot -wivice will Ile sut-ijed to M.-N follo,ving luillier Icims mid 
conditions 

It will lion Oil Irlilimlilly Imsis Ivi tho Im-1.111 

44 	.5N 

It. 

(ii) 	He/she 	will 	be 	gove-Illed , by 	tile 	E 111picyp'f ~ s* 	e.) 	I I I n i if 41 1 1 C 
COO 130MU01 i(!vlall '111(i (~ olltlil,olls of Scmlire) lip(JI)IStiowl, IW;!) (nr. 
fillimilh-I fillill 11111t,  14, Gills-) 111511 1111wo 
111 ,I)lIciltilo to lilt) ullolituyees of tile LSI Cuipumalion, 

(M) 	He/she Will bt~ -ml plob:11ion f6t 
I 
 n I ,otimj (Ir t...(o %' ~'711 4,; 1,'VliiL:ll may bri 

ON XImocitd Af tills 	of 	filiv Ill(JIV1111101 clim ,4% wid 
Illsiller solvive will be -  Imble k) lelmiliallon dwillpthe peilcid of 1-mobAtioti 
or .  dining tile lempority leiiiiie' of , 	on one 111011111's 
notice/pp;111"Irlimit tellule of npp ~'illll lietit o1i 	fil 

, 
ol -Ah 's notice Ill wgilifig 

oil O."Minr SO,(,  Ill tellols .6f Ulliployoos 1'.1nIn lt$ ~mV'iiwo Cmpornlioti(f,,~ ln(f 
Alld coliclitions of Se1Vi(,VJ RV91.11.36011S.. 1959 

Plovided thal if Ilm'SCIVICCS qle 1p .11ri'lled 1*1113 ~,riffi, o!) 
liall be 011611(W to cllifil -1 Still) equiv.1rentl 'o Illf".11110m it of 11 ~ r-ilwf 1., ;I ,y J)hln 
)1' A pellod of notice , )I Vim rolorl Into ,  vAlcch hoiflm vvw; 	bl-fole 
le telmillatiot) of hisIlint ,  sniviccr. or Is lllf~ caee 11my be ful thr! 
otice falls s ~ioit of osic mutith/thice mcmths 	

liod by which SkJL;Il 



Y) will 	be 	noolad 

for Ilia pre9ont but 
ile sit 11 be liable to be posted oliyyv iiefe Ili I -ndis and aloo required to 
undertake (outs. 

He/She will be governed: by ilia Govl. of Iriale's Now Con4lbuto . ty 
Ponnion Scheme offectivo forill 01-01,2004 as Implemented In ESI 

C 

(VI) 	I le/Slea will r1r.l` be entitled lo'TAIDA and JoInIng time etc. either for 
appnaring tot stedicol exromInniloti or for JoInIng the post In the 
Employees'S.ale Insurance Cotporptlon. 

(vII) 	The Corporation doeo not underinke :.to provide orly tooldential 
1  accointriodition to Its employees. Hov. ~ever, If accopmodation Is made 

available, It ' will -be Incumbent upon him/her to live In such 
accommodation on lerins and conditions as n-my be applicable. 

(Vill) 	III 	cAse, - 	he/she 	Is 	holdIng 	a. 	post 	In ' Central/Glet; 
Government/CeWtirol/Strite Autonomous Body, histher Fippoitiltnent will bo 
on irimiedlate absorption basis Eta onvissged In the Government of India, 
MInistry,  of Personnel, Public Grlavancns efid Penslonri (Depritiment of 
Peiscrinel olid Training) O.M. No.280106,185-C-stt.( C) t  doled 31.01.1986 
and Government - of -lildla. Depailment of Pension and Pensioners' 
Welfare O.M. No.4/12185/P&PW, dalee 31.03.1987 and no lien will ba 
n1lownd to be retained on the litiminrignt poijj, !r any. in tile pornlit olfiCelli 
All lilsilter copitin(7.11oll will, ilia (love ,  r 1 l 11,1nnl/ALjtonon1ou5 Body will bq 
severed oil hisilver ielease for aj3P0il1tMC()1 In tho Employees' 81,llq 
IfISUrPoCe Cosparal.joil and helshe "Vill not be allowed to revert to IiWh6f 
prifelit cadle. 

4. 	U'llOss hC/Sllc Is 8 cit;zl~ yl of Ilidia. heishe has to pr-lduce F1 cattificato q 
e6jibility/Iffidavit. 

I InNin will ;)n rt'?(pilied to liko nn cuillitimike an ~jIli , 111011011 of 
.; 
ililloglanco 10 Ilia 

'M  

Oil 0 MOM at tile little of tlisIllef 

Ule. )slln will (ift-1111rully Plot W. elq)iblo for Pill wil Itme 11 under tile ("Pipolpliqn"A 
A docivialloo 01~10.  0.1104Y 413  submilted Morlywith lils/licr acceptance of offer. 

X 	-7 In case. he/she is *  at piesejit. eniploypid in soroe Ce(IlljI QoVj.jSIqjQ 
A./Autorionious Body etc., he/sl ie may pleate it Oil iia te Ih e I t o 

	

ac 	lis pffice alongyvith 
[her 

1,~ 44 	er acceptance, giving complete name and address o1c. of hi~ 	P re dpnt el7lpl ,  er, /Sloe may also plea e ili lilloMe  as I' s 

	

0 whether lielshe find boali 	Pori Y Oxel 
01111111101111 Motilt-111 1 111mill tot live) 111110 01 , 1115/1161 plavlous ololp uxjjj~ ljj, 7 "(1 

ff 

8 	In case, fie/she n 
. 	 . . . . . . . . . . ccepts the post otijernis and coll(III101 	111811110(lod 111 Ilia 

Plot. preceding parnip, 	q. i ipilqj to fit j()jj ld follow  11 10  f ollow, 

	

1 lu r4lopp tqr 	ill V 	 ip lip puour 

Me/She should cotivey his/lier Ulic'Onditional accep , 411;0 It) villillp IP ~I!p yoridersigned by na"i :  immedialely.. -Al 

A, 	He/Slip should fill-tip tile enclosed, I"Olice 	Fptol Ili flits  
eticlosed vvillt allot aild . selld If to (11(i UjjOq6IjjI) ~d U _E  A  
-;elf.allest Od 1 ),Isnl)0 1 1 size pholoproph nfflxv- ~ 'qjj'jI ,jO lop 11,1111 11 Ild 

~~ coiner of the Mestnticiii r. otits. 'Iwo soil tollepind 1, n ol 'I RQ 	Illp?: Tip 

wer 

1 lie offer of appoilitivielil 10 Ur C 
.11111-rt to lik/11"I 1-111U 	161"til"tilly ill I'' will be r 

(011tvict tile 0 oil I Nh --V j tis "til:11 loolslitt I 

E 13ooid/Modical 
CUM  DI  NJUJID 1111ARUOU11to f1OAD1W J Ull At XQL\KATA.-:.-- 

(olungwith Iwo P.I!Jspotl size Pholoy!aphs. A lomial Ictier about hisilier me Ical Y 



IV) 
i 	zz  
4 ,~ 4', Ir  ~

:Vl 

:c 

3 

examination addressed to the-concerned 	 f,  
of his/her being fourld medically fit, Ill 	

130 -1 "-Is encloned. In the event 
0 Medicril f3 il?H ~Mll ls ~ua a Filne'lle Certificate arid oil (lie basin of tile same, lie/ stio Must join dul os  linmodIpte ly, 

After 
Dr. 	

obtaining 	.'the 	Medical 	Celffic.l., 
Munt topon for 

fib 
PDT* 

alongwilh the fol lowing pe pets/docum ants In .0tiginal and three ollested 	t .~A ~~ - 	 0- - w OeCll OF 911"D c8flifficates at the Ume of Joining dutles (ailing which he/she vAll not be allow0d to join duty 

Matriculation Certificate showing the date-of birth; 
M.S.B.'S. Dogroo; 

-Iduna Jo6etc..; 
"RegIsIration COrtlficate from the Medi cal Couflcll ;  

a 	

Scheduled Caste/Scheduled Tflbe/OBC C seti(ic rile , It appl, cable; ", nowlvitin  Otifor hom his  plaseil l 6111ployer.  11  Ally  
4 

9)-~',$i,i!J~ Medical'Ctrtikale deeiring medically fit 

Is 	further nlotiridd trint all 1110 Oiocedures nienIIonej_1n_P~_ia_8 oil _pt9_.pgw6 above must be ,ompleted arid ho/she should join' duties latest by 	falling which 
t 	iespondenco shelf not tie offer of appointment shall stand cancelled and Wr~Y PUT, gholfi—'  onle 

19'also informed haiNsther ~ofler of appointment Is out Prejudice to the right of the ESI Corpornilon to arminale ::his/her services consequent upon a f ,2 cei;) l Of (11,  Advotso report on Ilia erillcafinrl 
. 
of hin/1100' Ch-linclPf mid"Antecedoills rilid vorspicily Of Cmate/Corrilviurilly '8111fir 	 1, Mid (if ally) by the aPPloptiale authority. 

N.. 
Pq i 

5 
I. 

FOR DIRECTOR GENERAL 0, 
—Dr. -Chonothom nandOmonL, 
Sm9o4btind ija'lam L *JkaJ #,, 

Imphal 795 001' 

C,6r.,  '101wrltid for 11 ,411111,11ioll 
t  

%vith tho 1equost flint tile positioll 	of 	 ollwfwisa 	of Dr. 
.1y Arf! fiC fit 	ite( 	061cf.) 

2. 	Persoiial file of Doctor cUrtepi'lled. 

111 A I I mINA MANI, 	r%, 

0 
11 -51 COpm-11PAL 

0 



iv-i Z !~l w 	

C  - .4 il.94,7 1;p"', 	75 ,  
CA 

GEW FAI 	A 1. 

Or,gitlal Al -4t I. 	:.Otl 

tAi SC - 	1 	.1 ' .  

C;ont?mVL 	
NO. 

n 40  - .jjev icw.AI,-j--,  
ck  

CAI 

Ady-9 

it fl. the 

~i-  J 

fj, 'I 
V. Sou 

7p Og.()2.2006 

11 WI - ti 	J)v. J.L. 

Mr. 

	

collllstl.  fol 	111) , 1 1icalit 

of 

to 4  was 

do, 

	

'A 
"T 	

1-11/ The (1pptictwits W-0 ftil Doctol l;4q  

(uld 
 

of Aswurk fiq Mi,  Govurmu - 
of The (Allcm,  

Instirrince 
111dja and 

i4f;  w--, 	W 

	

N., 	 a muniing docided to BIC 
2j. 	 tho OxistilIg  E91 jIoqpiW run 11Y 

	

OF 	 tako ovm 
it to c0rlvw t  

t ill lit 

Uie Et- 

ite dccii ,%ioll to "Ic IM R 
0' d cl 	be run by W1  . 

V; 

I C 
i4i till *  

'At -tit 

P Mid %till FBIC 
lo ,  

to 

Illiv" no 

	

tY 	 C t) t I I 



1 ,01:141)"m z"A 
%;a i I LU/ 

ea.02,2496 

Ea ,  

411 1A  

All  

.. - - - - - - - - - - - 

t It-t-F '  
S 	V. 

g* itiad Applit:rtllmi No. 247/2004 mid I)Y 

order (I. ,,  t (,Al 0-3.01-20U(j consid&cd tezmi.~~ 
4  

euid coA;Jidom conuujiml.ij , MauiVremdutu 

of Usid(M . -Oandille, (MOU) Lulturod into 

bcst--vocm , 	mid n1so obitm-mmi ng  

"A. 	Now, Ifint 1110 droit Iii-vivii flittl 
1j% Amnexure 

A to thm MY. 125/20t)3 li nt I)Oml  
princdcaflv npproml by 'tliie Stnte 
0ovin.mm"It we direct 010 ESIC to 
1) r a c f.-Al 	~vitlj Like "Inttcr guld to 

C011toldlityJ L11 the MOU tuid dia drnft,  
tarms of absorptioTt to Ujo 
ngrovd to by tho Stato -Oovmtu)lm1t 

I'Mic)(1 of nix inondis from the date 
of rece3j)t of tiU m ordt-x . if, oil likjo ll  
imillrulc7atntion U18 flPlAiranto are 
eubtlod 

' 
to pay and tillowances , 

necxUesa to ray it has to be glvmi to 
thesn' from, the date of their J oUlbig  
duty 1.11 010 Eal Modal llomplw." 

lliat , ororo, it is quite avidaut that six 

miriiitlm Givic lin.4 bmitt grniltewl to 11in 

i- otpoi%tituits - for ijupleintitantiosi of the 

ti,xin's nnd candidmis coistitined in ffie 

MOU Itild 1,136 d.-.6,11 tCTLUS of nbsorpLitill to 

Ote effect, .. rigi - ced to by the State 

Gov=iuurjit bt th6r reply %trtletit imit. 

Dir .octioti, to be couipliod with wW 

expiro bit 2 rid July 2006. In tlie.  memitima-0  

Use uintmials jAnced an record revitial.t4int 

0111 Is proce6twig Wid! 

'80mi.imi for fre-0i Doctorili from din lill.mi 

lueuket. Vour Doctor& linv%3 already bmji 

a CJ nc t ed. Tj I f- follpf tilimmioll of tha 

applicniii A In I'llret if "tich lipliflitit ill (lilt W 

111min 

WUA31d bm ditUmilit, I it i I I I I in I I m I I 16 R tj so 

(Notat Ot 	oil deir 	for . Walit - #if 	vnvo gitly. 

Thea-crol C.* I lit) 	lifiq Imem Wed. 

X  

®R 

	N, 

Y :  
5 



contd/_ 

2*20*6 	Whett tho mnUnr I'lluln till for 

this COUtt ' m ()f tl 'a  

vifftv f1lat notico  Imm  to be issued to this 

respondents. Accot"191Y, 1118 VIO 1101 " to  

the rospondesits. Sbc wvynkD thu* Is Riva". 

to Use Casio 081dots, a.  t o , f1j o  reply . stmomismit. 

Counscl for Ulm aplAicnilt-4 edso 

	

Insisted for eu 	lit effect A~ f 	 bitcrlM order to d 
NA4 i  I t1lat ti leiz  in west vAinuld not be affocted 

z 	
t 

a of such racruitment. Oil SOLUS by virtu 
through t1ja WfItorW placed an record. 

ijlt=iUI order court p ovs em an this 

dirocting the rospondin-its not to tAke On I a if al,~ 

ti c: , prciu dic i nt to  Uie barrm. I of tJ , o nc 
4; 

pjjCWjj&. lit o0icr vvotdn as fm-  AR 010 
01) 

U 
%If, 	at.ntlill (IL10 

Is lex.1 till tj le  tuqAry inbi oil  today allnll lie ii 	trw 

of tho pm j Ud r%Lj;mIaL ,.xI !n O.A. 2,471 12005 

SO/ VILL DIA1 11IM0 

y 
vote on vall(b C&TV 
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6: tute o in 	C cripy % ,U  tic 

7 .4 0  y
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0 : 	4 , ;  
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c a rvt tj  

t1t de )n 

'4' K 

Sacbidananda". R  1,0nble Sri e3at.  
t,5.02.2o06 Preg 

Jje8xd 	M. Ch 
MI . applicant 

unsEd for CO 	 tb e for 

Ce  

/Pu . 
Qsj 

n 

P 	1 	5  and MS. 
3 and :,ReSPondejjt_,q No. 
C.0 	-ie othex for  t! 

A1161. 

is 91lu
il arly siWated 

Th-  e 
-A. Nos 

&son like 1110se 131431i 
The, Applicarit 

3(512006, 
-04 'an'l ,~4 7 1 ,) (, 

.1 	
' . ' 	- 	

of 

Doc l-fll ' ')T3  C er 

The 	 colvoratiOD 

;ta te 
Contd/_ 
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A  
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-A 

1j" 

j j~ 

~q 

'Tii"Z4, -4`  

(~*'ntd/— 

(E-SIC) in j, ix)t-etuig decided to inki- Over 

bv the the existing ESI Hospital run 

State Gove-rilm(n.its to CO'WeTt i1)tO Modd 

Hospital to be run by the ESIC. The 

ESIC coi -wr)- ed the dc"Cisic ) " tO 'J"! State  

I 0ovexnaic-i -it ft'sr c-ollso(A. 11fe 

Goverlimmit of AiAsam coil ,  m ul -liclAtOd th 6  

consent to tile Goven-unent of hidia a:nd.  

ES16 aud d(xided to band 01-mr the ESI 

Hospital to ESIC. The present applicant 

and the  Ap pjicanLs in Q-A. Nos. 

24-1/20ON were On dePutati"' to the 

ESIC. VA-lilo go the earlier applicants 

filed the  pn ed Applicalbon 

I I I 	24712004 	and 	by 	order 	dated 

03.01,2006 corogidw-ml the te'-M 4  

conditions contained in Memorm -idtim 

Undcxst~widing (MOU) entexed belweim 

the parues  Fuld aJso obscnwed as follow'.4: 

~'8. Now, that t1le  &Aft . t ezills inid 

CoT1di6m,j,,% corltaill(xi i1i fumaxalre 

A to Ole M.P. IA2512005 1 -111 3  IVY-11-1-  
,,Ct_iCaUy  approvcA by 1.110 State! 

GOVeTTnnent we d-i-reCt the ESIC t-o 

I)rocwxl With thO )"tter and to 
imple-nient t1-1 e te:rM 5 -al~d 

cojjcUtjjojj3 contAined in the MOU *  
and the draft tezms of absorption 
to jjl i~ e  le StAtC .tfact agrood to by t1 

oovernment in th eir WTitten 
. 
statement with a period of six 
months from the date of receiPt.of 

thin 	order. 	If. 	on . %U.ch 
aF)Pbcantf1  RTO 

r's. eMUL11-Ki to pay euld-  ftuowanof, 
needles ,3  to say it has to bk-. giveu 
to  thmn from the date of 'their 

	

-3 	eA SI Mo joinIng duty ill the E' 

Hospital," 

1
113crefore, it is quite evident. that 

six months time has been granted to the 

respo 
. 
j1dellt, for impletrientation of the 

terms apd. conditiol's contained in Ahe 

MOU and the draft terms of absorption 

agreed to  the by the 9tate to the effect, 

Goverrimmit. ill their reply stat-mlel-It. 

Corltd./ 

~~ ~Pi ~, 
"A  A 

f 
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15.02. 2006 	Duc-c'uml 110 be (c)11Jj)11(Y1 WILI) Will 

'"2nd Jul 

	

expire or). 	2006. 	Ln t1it". 	J 

ijaaantiine, t1ie waterialg place oil record 

rewmis, that tl)e rmpojjd(.,niti, ESIC is 

proceeclin ~,  writb selection for fresh 

Doctors Jrow t-he opm -,i market, ];'our 

Doctors we-re _,ielected. The apprehen Sion 

of the appLicants is 'that if such 

appointment is made he wW be 

prejudicially - affected / would be difficWt 

in implementing the Court's order. for 

want of vacancy. Therefore, the O-A. has 

been fil6d.' 

When% -the matter came up for, 

nAmIssion  healiag, this Cou. rt is of the 6 
view that notice has to be issued to the 

respondents. Accordingly, issue notice to 

thb'responde'n;t,s. Six weeks time is given 

to..;- -the respondents to file reply 

statem ent. - 

for the applicant also 

insisted for an interim order to the effect. 

that his intezctA should not be affected, 

by virtue of such rec-mitnient, On going 

to the materials place on record an 

interim order has to be granted... 

Therefore, this Court passes an interim. 

order directing the respondents not to 

take action prejudici al to the interest of 

the applic'ant.' Lri othf*  words ast far as , ~ 

the &pPlj-c*hk11t ~i tire conce-imed, status 

as on t6day gliall be turtintninod tAJ fl-id' 

e"iry .-of - Uael peziod stipulatod in' ~ tfie 

OA~ 247/206!1, 

Post n 03.04.2006. 

Sfi/ VICE CHAjHMr.N 

. 	j 	
. 	k 



V"A K A.T, A T N AM, A 

CENTIZAL-ADTAILNISTRATIVE —IRIBUTNA-1. LN,  TBE, 

GLINVAHATI BENCH: GII.VAHATI 

vz~ 
I.A. INIO. 

... APPI-i"ca A's) 

Know at men by  These presents that the above' n ed plicant do hereby appom'4 
-rton~nate and. corsfitate Sri. Nhnik Chanda, Sri 
Sri 	and 	A&rocatc( 8) and such 
of below mentioned Advocxe(s) as shall] accept Ck VAKU,.A_TNI_'AI%,IA to be nn-yiour 
tnae and lawfal. 'to .  appear and actt for rue./wi in tht., above, noted CXV ~, and for 
that Ourpose- to- do A act,,  wl~ats -r ir, that connection includiniz* &Dosilina or drawine 
money ffling Ir 0~ L ta Eing, out papetrs,.deeds off. CoM. I)Osition etc.. for me,,us at~d on " 'Iy"Our 

bthalf and I/We affee  to ~-,aff-V and corilrm an such acL,.,  to be- n-&,e/odr foi-  at intends-
and putposes. fit C'me bf tion-payment of the stipblated fee in fuff, no Ad'vocate(s) ghaff be 
bound to appcara'ndior ad. an my/our behalf. 

In 	whorcof. 	hcrcunw wi my/04r hand on thi,  dir, 	dav (yf 
2006. 

Receivcd from the Executant. I-Mr. 	And accepted 
satisfied and accepted. 	-Sepiof'Advocate "uffl lead meiiLs in the -  ease. 

Advocate 	Vdvocate 	Advocate 
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O.A.  No.  5912006 

D1% (mrs.) Savita Kakoty and another 	APPI i cants 

- Vs  - 

union of india and others 	 Respondents 

(written statements filed by the respondentS NO,1 tO 5) 

The written statements of -the respondel -1 -ts are as: 

f 011 ows: 

Y 	 4. 
1 

 1 
'?. C 11 That a - copy of the o ri g I n a] 	Application 	No. 4 1 ' )0 6  

(hereinafter referred to as the 'application') ha,s been 

served on the respond ents including the resp-O'ndent ~4o. _1. 

-he has requested the Employees.' Si-  a -t-  e respondent No.1 

Insurance Corporation to defend the case on their behalf 

v'! d e 	let -it- Or 	No.3801.6./l.
`
/2005 ... 5 5 -- Ida.ted 	'17. 1. 2005 	The 

responderok- s 	have 	gone 	- 'k-  h ro u g h 	the 	contents 	of 	e 

ar)p ;Cat ~ on and understood the conten-s thereof. 

-T"nat , same and except those statements inade in the 
appi i cat i on, whi ch are specifically admi -l'- ted a -- ] o t-  h e r ,  

staltements are hereby denied. 

That before ti -aversing the -  various statements made in the 

ap-plication, the respondents begs to give a brief rensumie Of 

the facts and cil.rcumstances of the case as under: 

hat 	the 	"Emp'l o ,,ees' 	state 	Instj rat -ice 	Co t o r a t -1 o n 

~ hereinafter referred to as the "corporation" is a statutory 

body established under " -I*he Employees' State Insurance Ac 



i) 

I q 48 	(herei n a f ter .referred 	fo as 	t h c-2 	"Ac t 	'T h e 

corporation is a' body corporate having se'parate, distin'ct-

le -gal entity and 'is a 	-IStIC person who can sue, or -could U I 

be 'should by -its name.. It 'is a State within -the mean -ing of. 

'Artic'Ie' 12 of the. Corist -itutIon of Tridia. The co .rpo. flat on -is 

constituted with a body of member's as def -ined 'n the AcIt. 

The function of t. h e . corppr,~tion ' is also 'carri-e'd out and 

execut-ed by two other. -  bodies, name Y, t h e "Stand- ng 

Committee ." (referred to as 'the "Committee") 'and -~he 'Nedi cal 

Benefit-,  Council" '(1'referred to as -the "COuncil­). In'add -ition 

-to -the 'above., there a'rle "Regional Boards",whjch are also 

constituted under f- he Act. to assist the. func."UWni rig' of thp 

Coi-porat .jon i'n the di fe rent re~. a i o n o f the. country. The Ac t 

al so pt'ovi des that i-f * i n -,the opinion.. of -  the -  Cen-t, . 11 a 

Gove rnmen -11: the Corp'orati6n or the'. Stand' ng Commi ttee 

pe,rs'l stent! y make.s default.  -in p* erfo- rming -the duties mposed 

on it by o r' Under ,  the Act or,  abu ~ses -i t. powers-, h e 

Governiffen't. may' by nottificat.-Jon i n th e Y 	Y 	 Official - C.,aze't."Ce, 

supersede the. Corporation or in 'the :  case of the. - S an d g 

CoMnPttee, ssu.persede Jin consultation with the corl 
I 
 )orat-ion, 

the sta.nding Committee. -r*he corporation ., Standing Committee. 
-Medi tal Benefit C *6u nc' i I Regional Boards, requi re to 

discharge :1.-their 'Functions wIthin the parameter's of the 

pr,ovisions of the. Acl-, -Ithe Emp''I o ,,e e s sl-.a -te .1-risurance Y 

"Go rie ral 	Regula' 	I tiot s', 	19SO and the F.mploye."s 	State e 

insurance (central) kules,195(). T -herefore all such mart-ers 

rel ati ng to finance, manj 
. 
)ower, managen 

. 
ient 	tals of 	hosp il I.- 

-the conditions oi` servce etc are'carr" ,  nc . !.ud 4  n g, 	 e d ou only 
af t,e r a decision taker'i by such statutory a6thoritips, ait 

d il.  f f P r"e n t I c- vel of with power, a ut h 	a.nd o*f I` i c i a 1: o r­j ty 

h i ~e r a r c h y 

i -hat ~ the 	corporation 	vide' 	its 	D',O. 	-1 ette r -NO, 	V_ 

13/14/11/2001-.med.1 dIated.  17.5.2001 wrote ,  to -the - Chi ef 

Se c re ta r ,  i e s of d i f f e re n t states an(]- thE.I' ~eby Jiriforrne'd 

t.he E.. S .1 . Corpo ration at. - ~ -Its *last Meet ,jrig he"Id on 1-6.2 2 C, 01. 

had d e c i d e d to set up some m_odel -Hospitals i -n different. 

states with a view to `inipro've the qual'ity of me d a 1 
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SE!rvicos being provided to the E.s..Vs beneficilaries -in 

various states and to serve as a bench mark for up-gradat. on 

of the other Hospitals in the states, By the said letter it 

was also made clear ,  about the object' and reason for t- he 

set.t.ing up of such Model Hospitals. 

That the corporation in its 1.21st Mee--ting he'*Id on 14th 

December,' 2001 approved the Memorandum and the proposal for 

modernization of one Hospital in each State as Model 

Hospital Accordingly the c-'orporation in its 122- 1  meeting 

held on 20,2,2002 - considered the matter of sel -JU -;ng ~up of 

Model ~iosp 4 tals. Amongs' o .r , ,- the Meeting resolved tha. 

the staffing of the proposed m.odel Hospitals will be as per 

E.S.1 norms and standards approved by the corporation.- 

Except the posts of Medi cal SUperintendents, ' ~ oint 

Di.rector ,  'Deputy Director 'Administration and finance), ail 

s  taff %vvill, be taken from the State Government concer'ne'd on 

deputtalt'i on. .-En case the State Government is unaible -to 

provide the requisite number of staff, the corporation will 

be free to, appoint persons on part-time or contract blas-s 

t- ill such *  time staff is provAed. According to the said 

reso I uti on, the e)~i sti ng 'L. S. 1. Hospi ta I i n Be "! to a. 

Guwahali , Assam was also ct)nsldered -to be conver-Led to a. 

model I-Iospita] The said proposal was approved by S -'U.and ling 

Committee on 2.7.2001. 

(i v) 	the Governmbznt of Assam conveyed its consent thereby 

-favouring t aking over ,  'of E.S.I. ~Iospital (Belt-ola') as a 

Model I-lospital by the E..S.I. This was communicated vide 

.e*tt.er No. GI-R.1,31/2001/1.23 da. ted 22.11.2002. The C-,overnme 

of Assam. a, gain, vide their Ietter No. GLR..13' 

dated 16.12.200/2, constituted a 'Commi ttee for the decision 

making process to prepare the ground and modalities for 

handing over the E.S.I. ~4ospital including -the staffing 

pat -11'ern. In response, -'Ehe Corporation also constituted a 

eight member committee for ,  handing over ,  an'd - 'I- aklng over- Of" 

the'said HoSpit.al . This. was communic-a -'Ced vide "Iette'r No. U 

-L6 /'25 /̀,'Nloclel.- //~Assar,i/`2002-med.II dat-ed 17.12.2002. 
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(v) 	I*hat 'the Government of -Assam., again - wrote to the Gove rnmeilt 

of India re-garding the process of handing over the 

n e Hosp'l "Ca 	B el -to I a and irif o rmed .  the Gover m'ri --  of -India , -chat: 

-it had decided to handover ,  the F...S..I. iiospital.s C.-f -mutua] ly 

ag re ed to-rms and conditions. F~ u t. i n t h e m. e e t i n g h e Td~ , o ri 

~was. prepared 4 r~d presented.,- the 2-6. J-2 .2002 when the MOU 

EiS. -I. representative did not agree on ce rtal n issues 

relation to the I ocal . ,,recruitment in respect of certain 

	

-ie basi s of C 	-at -i on's nbrms. -1- he efore, .posts on -ti 	orpoi 	 the 

sai d MOU was sent..+Co the (,~'overnment of.India.for -a decis ,ion 

f 	f 	'IS Wa,S COMMUnica.ted vii de I E... t t e r o r. 	na.] seu , .ment. Th" 	 No. 

Gl R.131/2001/1.70 dated .30'. 12 .2002, The Corporat'i on vi de its 

3 D.O. letter No. V.Ilf'll/Assaiii/`l/"t)' ~l.'-DNii(HQ)., dated 110 . _L1. 200. 

i,nformed the Government of Assam about .  the' views of the 

Co rpo rat'i on on the -  i'ssues incorporated - in t- 1-ye. d r'a f 't mou 

wi -t-Ii rega rd. -to the.issue regarding' the handing,  over-  6f he 

1.0 : .ri :f rastruc"W're of, the I-lospital except the 	a n al  t 	the 

corporation, the corp-oration mad.,7--. it cleat.,  tha -i". since t. il e. 

title of the I and is vested in the Corporation. it wo u 1 d no '- 

I)e possib-le to handover 'the. infra,structure whi retai ni ng 

the land th*ereof. It was''further made -lear. that the -terms 

and condi . tion's j, egard-i rig depuitation and 'th ,e o pti o ri e h e r - 't-  o, 

-F th~ dppu.tationist fixed under ,  Y"ormal rules. or to ,get pay o 

d raw pay of the post in parent dep.~ rtiiient, plus de-puta.t. ,1011 

allow'ances as pler GOvernmen't. of India rules. 	9 P -L 1 0 n f 0 r 

ay 	 ital U n i t a n,d o t- choosing p . sc,abs . was .  to be,made as' a Hosp 
i  -iv! 	It was also clarified that the demand fo r rid. 'dual 

PoStIng of administrative officer,  f rom +,.- he- 5 11 '. a 1'. e. G o v e r n m e ri'i.-  

on depult,altion was. not in confirmativP t ,~rith the pol i 	of the 

Corporation re'l at:i ng -to 
- 
m6del Hospitals. 'The matter d (:~,. ma P. d 

down in -the Mbu appointment of unemployedyouth of the .1 et 

State against the future need of manpower, was also 
c a ri fi ed as not acceptable so 1-. ar as -the sta'ff /lof'ficers are 

r e c r u":  t e d 'as per statutory reCTU'44-  

	

tment, regO iati on a lrid 	h e 

ised, centra"IN ,  b ~ i 	h e C o r p o r a o n . The Part. are adve .rt 	.y 	' Y  

Government of 'Assam, however. accepted t h e t. e r ms' and 

cond i: ti ons of E...S.I.. Corporation and t'Ook a final d e -- ..i's 0 n 
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to handover the hospital. to the Corpo,ration vide its letter 

-31/2001/r-,,t/1/12 dated -1~ .- 2.2003 and also requested No GLR. 1.) 

to fix a date for SLIch handi ng over  and .the Corporation 

takjng over. The 'Co r po r a t i o n 	accordi ngI y, 1 nformed tA I e 

'GovPrnmen"U. of Assam by fixipg 31,.3.2003 f o r ,  such handing 

over -. and'taking over. This.was communicated vide 1 e. t -t r N o 

3  U 	5 /Mode ll /As s arri/2 00 2 ... rAed.!I dated 28,3.200'). -  

(vi) 	-rhat, 	ult- iniat-ely j 	a 	MOU 	inj a s 	signed 	beta,,jeet~ 	the 

represeiitat-ives. of the Corporation and the 	of 

Assam excluding I-lie matter,  'regarding 

of staff etc. and the mat -ter of TioSpi'ta_l AdVi.sory Comm'i tt.ee  

as suggested in the draft. MOU marked as 'A' and 	t- he- 

-the foot-note in that. regard. Said mou and specifically with 	 L 

*T'he mou was signed on 4.4.2003. The (~overnmient of Assam 

vides their letter ,  No. GLR.15311,2003/Pt.1/1158 'dated 2 9 . 3 . 2)  0 Oil 

accep -ted. the. va,ri ,oOs -terms and condition of deputation of as 

d comm'ur,4 many as 25 numbers of doctors. B-y the sai 	I -Cati.ori, 

",%:-he Government of Assam made* it clear that the depUtation! st 

t w . 	be entitled to retain their Grade pay of their paren, 

tation allot.,jance. The Government of departne ~it plus 10'/6 depuL_ 

Assam placed the se'rvices c, f -the' doctors w.e. -f. 4. 4 .2003 on 

I ta l  v i de thei r Memo No. depwil- ation 'to 	.he mo($~!l 	liosp 

- 2*' ./2003'8-A dated 1.0.4.2003. The an swer -ir ig respondents L R . 

crave the 'leave of this Hon'ble,  Tribunal to allow them to 

re!y upon and to refer-the contents of the said Mou dated 

4.4.2003 and the lett-er dated 29.3.2004 at the time 'of 

hearing of the case. 

v -i,) That, the period of deputation of the incumbents deputed to 

Model Hos 	E'I 	X L. 	 -w. pi tal was ,  f u rth' r -e -ended by one---year 	f 

4.4.2004 -  by the (~overrimerit of Assam vi de Memo No. 

GLR.15i,/2003/Pt.I
~/~

11.59-A dated 29.3.2004. 

That in the mean -firrie, the docto ~s nUmber -4 ng as mariv as 

this 	I-Ion'ble Tribuna'i 	I'lie O ~ A.-  No. through 

247/12004 and thereby sought relief for grant of pay and 

the 	he  a! II owances at per 'with 	counterparts in th Corporation 
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4,4_2003 mith all consequential services benifits, 

so"ght quashing of the impugned order dated 30.11.2004 . to 

r'e-fix the pay of the doctors with 
I 
 immediate effect and for 

-formulation of. detailed terms and condition for permanent 

absorp.~.Jon. This Honblp Tribunal. heard all - the s ~̀, des, 

perUsed the record s and observe that. the date of fixation of 

pay and allowa ~nces on the! basis of Mou or as. per draft - te rms 

,of absOption. ;s to whether that should bi from the date of 

deputation or from the date t.hey  j -oi'ned, duty are All 

matters which the E.S.I.C. has to consid6r' and It_-o take-

pxpedithhs decisian. The Hon'bie Tribunal alto held that, 

the draft terms and condition as in Annexure - A to the MP 

125/2005 has, been approved by' thei state -Government. 

Therefore, this Hon'ble Tribunal directed the respqnd6nt to 

proceed the matter and to implement the terms and condition 

contained in the mou andAhe dtaft terms of ablorption' to 

the efiect agreed by the Stal.*.P. Cover 
. 
nment withriin a period of 

six months from -the date of receipt of the order. 

-H X) That the Corporation has created various posts. for E.S.I.C. 

Model HoSpi tal, . Be! to! a, cowahati , Assam, tonseqUent upon. 

taki ng ove r -the sai d hospital vide letter No. Lk- 

1_6./1&/A/ES1C
*
/Chi n chwad/20 03--.Med.IV A a t. e d'. 10. 1. 2006. 

According . 'to the said .  s_~anction letter the 26 numbers of 

G. D. M. 0. post arid '13 numbers of specialists h a. 5, created 

Among othe .r various post. on the other -  hand,. the Corporation 

issued letter of appointment to as many as four Ai rect 

recruit Medi 
- 
cal Offi 

. 
cer as 

. 
Insuranc e WAS Offiger, Grade 

IT, 6ut of which only one.has joined in service. 

(x) 	-rhat the yandIng Committee of je Corporation finalize . d the 
terms and condition of absorption of the State Government 

Employees uniformly for its. al 	the, model HApitals 
includirig that ofAuShati, Assam ~ -rhis was communicated by 

0. 

the Corporation through letter ,  No. A-37V18)1/2C-03--PM(H.,Q.) 

dated 24,2.0006. By the said letter the appro0ed terms and 

.conditions of ,  absorption was also enclosed. It was a s o 

clarified that the' sai d terms a nd conditions b 
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-t-  ~ i 	d a1so for th-eir either ci rcumstances among ie emp l oyees an 

for absorption or for repatriation. it was also made clear 

that such employee must tender resignation from the serv -:ce 

of the parent department arid the acceptance of the same by 

t-,he State Governments Cprtain employees werp categorized and Y 

excluded from the preview of absorption while the -forma -r, for' 

such exercise of option were also enclosed. Th.e. Corpora -1C.-Jon 

has also given clear direction to all the model Hospitals 

the procedure and steps to be followed and taken in t1he 

exercise of absorption of employees vide letter ,  No. A-

3 71 (18) 1-/2 003 -- DM ( ~iQ.) dated 24.2.2006. By the said pol i Cy 

deci0on -'U.aken by the st.anding CommivEee in -its Mee -t -ing helld 

oil 
.
1.3.1.2.2005 also made it clear that the. effective date of 

absorption of employees will be 1.1.2006. -rhis 'has been 

fixed as a matte .r of policy decision keeping in mind to 

avoi d admi ni strati on i nconveni ence o f wo r ,  k --I r,  g o u t ---I r I d 

r P. (-,. o v P. ri 'I 'iary and pension contr i bu - i,-. -ion 'f ropi the rig 	-.ave sa: 

respect -We. State. Government and - main -tairil rig -Ithe unifor ,m--J . - 'k-.y-

in the date of absorption of all employees. The Corporation, 

a gown, vide their letter No. A-37(18)1/2.005-L)M(HQ)/ -';IL ~/4 

L 	- a' n dated 17.3.2006 further made it c car ' tha 	cert 

of the cl arifi cation has been made by the . Di recto r ,  Gene ra ll 

Co rporation to the terms and conditions of absorption. F.,,y 

+C.he said communicat.ion, the Corporat -ion also direc -Ited -i-  h P. 

va. ri 0 U S medical 	Su- pe ri ntende rits, of model Hospitals to 
complete the process of absorption of Group 'C' and ' C, 

employees by the first week of April arid in any case latest 

by 10.4.2006. It was also made clea,r ,  that. !Lhe cases of 

GDMOs, Specialists arid o -ther GMUP 'A' arid 'B' empioyees -for 

t,~ftm the Director General -is the appointing authority, be-

scruti ni zed by the Committe e and forwarded i~,,  -1 t. h the 

recommendation -to Head owarter by 10.4,2006 positively. 

Accordingly, as stated above -  the process of absorption is 

be -ing completed very soon. 

Thal-. the GovernmPrOU. of" Assam again ralsed some object -jon 

` a I 	 'letter No. rei ting to the terms of absorption vide their 

GLR. 1-3 1/2001/Pt- 111/ 70 dated 9.3.2 -006. 	-rhe 	Co rp-o rati on 
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6onsidored the said issue of the Government of Assam and 

clarified -the same vide their letter No. A-.37(,'. 1_8)1- /1 2005- 

DM(H'Q1) dated 3 ,111.3.2006. 

~'Xi i 	That the applicant doctors belong to the services of the 

GoVt. of Assam and the Govt. of Assam has placed them on 

de-utati on vi de Notification No. GLR.121/2003/8 dated 

10.4.2003 -  (Ann,exure IV in the application) for a fix'ed term 

,to the corporation under ,  the Min-is -try of Labour , , Govt. of 

India. The app"ficant.s are riot yet absorbed --'In -the se rvi ces 

of the corporation. as ithere -is no. such. rules or -  provisions 

for such absorption in 'the corporation. The matt -er of 

ab-sorp-tion has to be adopted and passed by a resolution.by  

the highest policy. making' authority of the Corporation 

ac-ting with .in the parameters of lap) arid the. S 11- .--1t- Lfl1- e by which, 

the corporation has been established. That beirig a tria'ClUer ,  of 

policy decision vested with the discretion of the. statutory Y Y 

-this 	Hon'b](--~ authorities of the statutory corporation., 

Tribunal may not interfere in such policy matter as the lai ,~j 

in this regard is wel,l settled. 'I*here is nothinq to show On 

records t.hat the respondents have ever ,  acted -illegally or 

arbitrarily -in such policy matters or ,  otherwise or -  suCh 

a 	scr pollcy -is vitiated with ma fide or hosti: I e. d - -: 	i mi nati on. 

(xii ~,:) *T*h.at -the Govt. of Assam, -the 1:).arent departmei nt ~'+Che employer 

of the applicants) had op"Ced Pay scales. of State 3ovt. plus 

deputation allowance -for t1he. applicants deputed *to 'the ~ s't. 

Fiospi tal Bel. tola, '' Assam v -i de notification No. 

G!1..R -1S3/200 3)/r-t.I/1.S9 dated 29.3.2004 and the applicants are 

enjoying the saic( pay scale. Hence, the demand of t-  h e 

applicants for pay scale of the Corporation is not-  supported 

by any provisl 
. 
on of law and valid without-  +Cl-ley being 

absorbed -in *Che Corporat*ion. In this corin(z...ction -it may ,-.)e .  

mentioned here il - hat so -fat ,  there has riot been any rpolic.y 

formulation for absorption of such *doctors on deputation in 

the -corporation. It is not an iso.lated case like the pr*e'sen't 

ap-p I i cation before this Hon'ble -T"he corp-orat--ion s 
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running their hospitals in other stdtes also in the unlon by 

adopting the 
. 
;am; procedures .  and -  in the similar manner. if 

any policy ~decision 0 taken in ' future for absorption' of' 
A such doctors, such policy,detision and terms and co .nditions 

for such absorptio'n shall be made uniformly Applicable to 

all 116h doctors'ok deputation in .  the'country including ~ he 

state of PAshm. Regarding'absorption, the corporgion WK 

circulated terms and conditions of absorption among the 

i ndi A ~Iual ' deputati oni st' docto rs' and, staff of a` the 10 

model Hospitals taken over by the Corporation throughout the 

country. an  regeipt of feed A& 'from all concerned, 

Ancluding the ESI model Hospital , Beitpla, it was felt as 

matter of policy Ad there wal a need to review tertain 

terms and conditions to brihg i n .  Uhiformity in the process 

idii ch includes absorption of the employees of 1 0- differe .nt 

State Govern~erits. The said termsi and'. conditions are 

'examYed by the corporVYW Keeping in view the facts that 

the matter,  Of abso ~-ption of the'deputationist' staff is being 

examined . thorqughly and it is to be followed by a final 

policy decision to be taken by the members of the 

corporation, the highest policy making authority and a ss 

sucQ, The instant application is -premature and the same is -

liabil to be-dismissed. 

h ,~ i v) That the applicants avebeen paid the deputation' a.*1 71owances 

in addi tion. to. 'the pay scale, as per tQe'respective scales 

of'the parent department. As thi appliianti have'"aid their, p 
salaries as per pay -  scales of, the parent de0artment as 

agreed by the parent departmemn, and -  also the de ~',Utalcion 

al.1 owance -in agreed terms, theri is no cause.of action to 

justify filing of ttis - instant ;  application at thi s stage. 

-rhe question, of qbsorpWon of the applicant by the 

corporation is a matter of-policy involving expendi ty- re'and 

the schemes -  of the corporation and Act docision is to .  be 

taken it different level, by different. AnatutcIry authordties 

apd with the approval of the central Government. such matter ,  

it 'is done - and - that too of pplicy for iylation, unless 

arbitrarily, i s natter wi thi n 'the eXCI Usi've domai n of . the 
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execut -;ves. and the statutory authorities. 1..aw i s we' P 

settled that no 'court or 'T'ribunal should int-erfere in such 

matter of policy decision. -rhe ansi,~jering respondents crave 

-the leave of this I-Ion'ble ­rribunal to allow them to produ,._e 

such evidence/ records of paymerit of depu -t.a. -t.ion allowances 

.1. 0  1. 	lie applicants at the time of hear -ing of Ithe case. 

The answering respondents also state that this application 

is not maintainabld as the same has been filed prematurely 

as the order dated 3.1.2006 passed by this Hon'bl e Tr -*; L,, u n --al 

-is yet -to be -  -Fully complied with and in O.A. No. 24712004 	y L L 	i 

implemented. Unless that -is.,  done, on or be -fore 2.7.2006 or 

within such extended period, if an"'i such extens-Ion -: ~, sought 

and granted,- nothing. could be challenged relating to the 

matter of absorp-tion. 

The answering respondents crave the leave of this I-iorl'b)e 

Tribunal -to -allow, the respondents to rely upon and .  refer -to 

the statements made in the written 'statements in O.A. 

No.36/2006 to be as st-atement-s made 'in this application. -rhe 

a-nnexure annexed to t,He said O'.A. 36/2006 aIDOVe may also , I)e 

considered as annexure appended to -these written st- atemenlls. 

That 	wi -it.h 	regard 	to. para 	I. 	that with 	regard 	-to h e 

statements 	made 	in para 	I 	of t h e 	App'l i cati on, h e 

responde ~its 	reassert that 	the 	instant 	Application s 

pre.mat- ure 	and 	is 	liable to 	[,-,e 	dismissed with 	cost. 	Hotijever, 

-the 	applicant 	-in 	thi. s O.A. 	was 	not the 	applicant 
. 
in O.A. 

No . 24 -17/2004. 	However, the 	applicants in 	thi's, 	0,A, 	were not 

t the 	ap iplicarits 	-in O.A. No.247/200 ,1. 

-T'hat with regard to statements made in para 	and 3, the 

respondents have no comment to offer. 

6. 	That with, regard 'to statements made -in -para 4.3., the 

resporiden'ts state that these be4rjg  'matter of r o r d s 

nothing is admitted which are not borne,,on such records, , T.t 

is significant to note here that the date of appointment and 



also the date of deputation are all different in case of the 

different appljcants in AT the O.A. N-0.36, 41 and 59. 

"T'herefore, the date of absorption cannot be on, different 

d ates .  as it is a mat -~er of policy -involving exp)enditure. 

7, 	That with regard to the statements made -in para 4.2 'to 4.20, 

the answering respondents 'crave the le.aVe of this Hon'ble 

Tribunal to allpw the respondents to rely upon and Afer to 

the statements made in the written statements in O.A. 

No.-36 11 2006 -to be as statements made -in this application. -1 - he 

anneXUre annexed to the said O.A. 36/2006 above mayalso be 

considered as annexure appended to -these written st-.atements.. 

I-hat. with regard to para SA to 5.9 That with regard to -the 

statements --made in pa ra 5.1 to 5.8 5  the answering 

respondents state that the grounds put forwarded by the 

applications a.re without any sub.stance and. not bases on any 

legal provision ,. I-lence, the grOLjnds shown by the applicants 

cannot sustain in law and as sych the application is liable 

to be dismissed as futile and without any met-it. 	settled 

provision of law is that tile deputationists have no right to 

claim absorption. if it is, so, a dej)Utati'onist cannot -impose 

precondi ti on f o r such absorption. unless r u I.  e s p e r m -'t 

However the respondents . beg to s t at e that -the d i r e (.- -t 

r e c r u i t m e n t made is irrelevant in this pase as the 

recruitment so made relates to the vacancy of New Delhi as 

clarified herein above. 

Thal. wlth regard ito.the' statements made In para 6 and 7, the 

respondents state' that thi app] i cati on has been f ill ed 

without any basis as stated .  above. Hence, there cannot be 

any alternative remedy *to re-agitate their claim afresh 

which has been sealed and seized by the order dated 3.1.2006 
-in O.A. No. 247/2004. 

10 	That with regard to the statements made in para 8.1, 8.2 ~ 

8.3 and 8.4, the respondents state tha ~ in view of the facts 

and cirCUMStan;es of the case and the provisibns of law the 
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applicants are not entitle to any relief . whatsoever as 

I -11rayed for and -the application -is dismissed tvilth cost. It --:S 

a  I d that the order dated 3.1.12 006 passed by -this lso submitte 

I-ion'ble ' -f - ribunal in O.A. No. 247/'12004, -is being Imp. lemervICed 

'within the time framed and -the process -is rigor -OLISly on and 

is expected , that -'Ehe process VIJOUI d be corrip'l eted by 

3 . 1-1. 2 0 0 6 if not within such extended time f a t al I 

permitted by this Hon'ble J'ribunal'. As stated hereinallove, 

the'provisions of MOU dated.4.4.2003 as executed between the 

authorities except the excluded clauses has already been 

superceded by -the approved terms and c.on d - i -t o n s of Y 

absorpt-ion . which has got , -the cogniz .ance of this I-ionble 

Trill-)unal which are specific and detail in rature and the 

proCess of absorption is being carried out as per I., rovisions 

of t~he said terms and conditions which are nothing but 

ific clauses of the General Clauses of -the MIOU. Hence, spec: 

the application -is futile. and in *% -Rnable in 'law and liable. 

-to bw. dismissed with cost. 

That-  with regard to the statement made in para 9.1 and 9.2, 

the respondents respectf ul I y submi tted that unde r -t- he ab-ove 

facts and circumstances and the 1 -_)rovilsions. of .1--aw 

:rvt.e.r -;m order ,  of stay -is Iiable to be'va.c.a. -ted and or ,  be'. 

modi,'Fied as this lion'ble. Tribunal may deem -H -t and pro ,per. 

y 
-is respectfu l  in -the premises aforesaid, i t 

pra.yed -that your !..ordship's ~VOLJ]d be pleased to Y 

hear ,  the parties, 'peruse. the records ot -  thle. case 

and after heari'ng the part-ies and -.).erusing the 

records would also be pleased to dismiss the 

application with cost. 



13 

V  -i  f  i cat  i  o  n -et 

-I S h r i A~ :. 	 at preseh L 'Wor Id ng as 'he 
// ............... 

i n 	the 	off i ce, 	o f 	-t h e 

-ing competent and d ul ja.. //as/ P. 71- 	b e 	 Y  

Z'd 	 - 1 emn I authori' P 	-to si ,gn this verificarion do hereby ,  so 	y-' 

affirm and s-tate that, 	statements m1ade i n p a r a 2,,  5, 8 ~ 9 

I0 	 de and 	a rP -true to my knowledge -and belief, those mac 	n 

	

- bein' matter of records are trUe 	my. para 3 9  4. 6 and 7 	g. 	~ L 	 o 

information derived therefrom -and the rest. a. ,  r e m y humb! e 

S 0 bmi s s i o n. be -Fo r e 	-t h i s 	I-ion'.bl e f H b U n al 	have 	r i o 

Suppressed any ma:'k - erial fa.ct. Y 

And I' sign this verification on thi s 12- 	th day of july 

2006 at Guwa'hati. 

rintendent 
D-EPONENT Wftifl upe 

- H 	it tSidlWodel OsOPI 
Beltola, 

Guwahali_.2. 

r 



From: 	 Date: f2 NO 

AAVO code,, CAT 6, igeoc~i 

To: 

CKQ PLdA 

Advocate, Guwahati. 

Subject: ... 	 ............ fil6d 	/06 in 	.. 	 ........... 

kQ ko 	g' O-rs 

Sir, 

Please find enclosed herewith ai copy of the aforesa 
. 
id 

WS 
.......... 	 ............................................................ 	 filed 	in 	the 
Hon'ble Central Administrative Tribunal, Guwahati Bench. 
Kindly acknowledge the receipt of the same. 

Yours sincerely 

. 

jRRec ived copy: 

Advocate 
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ATNAMAL 
k~ 

In tlw ,,C-0qrt-0W.(X?ilA 

Ar - .NO, 

XXI440u6t Guwahati. 

QV.206,6, 
I 

 

PhAMIFF 
A PPLL C *qN7 PETITI El QN R 

VER~Ugi-' 

Know aH m- Lby these presents that the aboveniffied:  
- 	C 	D, 	

.................................. 

appoint Sri .... ?, ,#lA4 M ',.,—r t,)-k d)— P, 
Advocales as 811,111 . ... .. 	 V0 	Pf ti 4: 	

C4W to 4rjp~ar arid act for 
mc/~s M'' die matter nuted ' 6ve;and' ab 	~h connection-t.41~jmjjj`.~'id f6l.  !~At purip, osc to do 
all 

- 
acts whatsoever in that'cannection inc udin~ de.posi ing or dra*idg ~nion~,y fling in 

____i 	* .-- , , or ta~ig o tpapais,decds Of' cOmPOsiti6h etc. for melus -  and 6 n. tpy, /our behall and 
Ywe agree rafij[Y'and roiKm--Yi-a7efg-- to -be-dont~-~k7th.--said ~i&oba'ti .-s as mi 

I 
 ne/ours to 

aU intents afid Purposes. ,  1~ case'4 nod ' ' i I i  I 	
. — 

n-paymdni' of the sfipblated fee in fuUno 
Advocate wifl be bound to,appea~ and ~ct on rl~/O 0 ur b half. 

-In witriesses whereof I/welprouhto set fiiy/oi; handon ir 
this .... 

J-M.Choudliury 	Subrata Nath 
S.R.Bbattacharjee 	 S*P.D as Chouehur,,r 
C.K.Sarmah j3aruah 	 S.D.Deb Roy  
Gliiah Mishra. uinot i Chaltrabnrty_ 

R~njit Rr.Baruah 
H idu'r Rabman 	 Nabdamita Gngtl 

m  
r  'al Xr. Nandi 	Lalit l(r.Minda Ran J~  Das ,R&Rhee Bhtttacha.rjct:-~ 

Reccived from' the 
............ ....... Sr.AdV6cate 

Non  &the/ " t1lio,c ose  Em. us In 
And'iccepted' A216eplcd. 

Pf 

Cr 

r  
f 	

--tv , ey q6 irk 
, 5 	1 go, 

J 7- 1 



F, No, S-38016/l/2005-SS-1 
Government of India 

Ministry of Labour & Employment 

New Delhi, dated 17.01.2005. 

0 . 
The Director General, 
ESI Corporation, 
New Delhi 

Subject: Forwarding of Court Cases — regarding. 

Sir, 
I am directed to forward herewith a notice under Rule 29 of the 

Central Administrative Tribunal Rules of Practice, 1993 received form 

CAT, Guwahati Bench, Guwahati for necessary action andidefend the 
case on behalf of UOI under intimation to this Ministry. 

Your aithfull 

(Arun Kumar~ 
Section Officer. 

Encl.: As above. 

~ C" 	
Cq/ 

PIP 


